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Publid' Health Establishments of Local Authorities. 

SECMONS. 

8. Public Health staff in local areas. 

8-A. Special provision in respect of persons hold- 
ing posts in the public health establishment 
in the transferred territory. 

I 9. Appointment of the Health Officer. 

10. Appointment of temporary Health Officers in 
emergencies. 

11. Delegation of powers of Health Officer. 
12. Appointment of persons to carry out the 

provisions of this Act. 

13. Powers of Director of Public Health over 
public health staff of local authorities. 

I 14. Health Officer's co~ltrol over public health staff. 

I 15. Local authority to provide adequate facilities 
to the Health Officer. 

16. Authorization of Health Officer to perform 
the functions of executive authority in public 
health matters. 

CHAPTER III 

WATER SUPPLY. 

17. Local authority to provide potable water. 

18. Powor of Government to direct local autllority 
to wecute water-works. 

19. Power of Government to divert water from 
water-main belonging to a local authority. 

20. Power of Collector in regard to water-supply. 

21. Power of Director of Public Health to direct 
looal authority to improve water-suppl y. 
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22. Railway admillistrutions to submit samples 
of drinking watel for analysis. 

23. Rules for the protection and periodical exami- 
nation of water-supply. 

24. Health Officer's powers in regard to insanitary 
sources. 

25. Levy of water-tax and earmarking the proceeds 
for water-works. 

26. New house not to be occupied without adequate 
water-supply. 

CHAPTER IV 

27. Local authority to ~zminlau~ public drains. 

28. Power of Health Oficer to require drains to 
be constructeti. 

29. Drains in private streets. 
\ 

30. Drainage for huts. 

31. Drainage of court-yard, sllcy, passage, ctc. 

32. Construction and closure of cesspools. 

33. Prohibition of occupation of new builtlil~g 
without drains. 

34. Sullage or sewage not to be let out illto streets. 

35. injurious refuse not to be discharged into public 
drain. 

36. Pollution of water-courses prohibited. 
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SECTIONS. 

37. Obligatiotl of local authority to provide pu' 
sanitary conveniences. 

38. New houses to be provided with sanitary 

conveniences. 

39. Additional sanitary conveniences. 

4. Mode of construction of larrines. 

CHAPTER VI 

41. Certain things to bc nuisances. 

42. Detection of nuisance. 

43. Information regarding nuisaoce. 

44. Power of Health Officer to abate nuisance. 

1 45. Power of local authority to abate nuisance. I 

46. Provision regarding house rendered unfit for 
occupation by reason of nuisance. 

47. Disposal of articles removed while abating 
nuisance. 

48. Powers of cntry and inspection. I 

49. Power of Government in case of default by I 

local authority. I 

50, Nuisancc caused by act or omission otitside 
local area. .;, , 
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CHAPTER Vll 

P ~ e m r o ~ ,  NO~WATION & TREAT- OF DIS- 
EASES. 

PART E. 

In$ectious Diseases in Gerteral. I 
SECTIONS. 

52. Infectious diseases. 

53. Appointment of additiotzal health staff. 

54. Provision and maintenance of isolation hospitals 
and wards. 

55. Provision of ambulances, etc, 

56. Medical practitioners to give information of 
certain infectious discases. 

57. Prohibition of the use of witer from suspected 
so11rce. 

58. Removal of infectcd p2rson to hospital. 

59. Prohibition of the exposure of other persons to 
illfection, 

60. Infected persons not to eligagc in certain tra3cs 
and occupatiotls. 

61. Prevention of infectious diseases transmissiblr: 

I 
from animals. 

PART 11, 

Notifed fn fecrious ~i;f.cases. . 
62. Notified diseases. A 

63. Oq;upat/on of houses to pmwnt thc spread of 
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SECTIONS. 
65. Power of entry of local officers to \\\be pfC-\~ 

meashres. 

66. Destruction of hut or shed 10 -d 
of infection. 

67. Closure of lodging houscs, 

68. Infected clothes not to be sc11l \ \ '  

69. Infected persons not to use publlts ~'' 'nvY~~*~-. 
70. Letting or sub-letting a builtlllll! k ' w u L ' ~ ~ ~  I\?, 

an infected person. 

71. Prohibition of the exposure (,I' I 11 1 1 ~ ' '  P-yW to 
infection. 

72. Forbidding work in infected 1 ' 1  1 lt'iws- 

73. Prohibition of use of public l l l ~ l  cll'y i : k f ~ l ~ d  

person. 
74, Disposal of bodies of p~rt,t,l * d ~ i n %  \$]dl0 

suffering from not ificcl ( t i  ' ". 
75. Power of Magistrate to p ~ t r l r r l / J l  .'" '=mbl~ 

of more than fifty pcrsorl 
76. Power of Govcrnmetlt to c;orrff 1 >l)t~i-l! ?&) \VL'~S 

on officers to cot~trol rjc , I  
' 1  

77. Destruction of rats, micc, 1 . 1 ~  

PART I l l .  

78. Provision for r r e a t ~ ~ ~ c l > ~  ,,f / -leLi! ~ ~ ~ ~ . - ~ s c  k 
losal authorities. 

79. i)atisllt to be instructccf in  11, 1 I /'jfio~ PF2.i.\'clltion 
3f thc spread o f  vcncrr;,, ' 

Y!b. (ICl.tain nlcdical 'practitrrl:,, r t') c ~ r t i f y  .IS to 
freedom from ~encrc;rl /', / +"'. 

PART IV. 

81. Rules for the prevclllion, !~f l ' ' ' '~~! rt'J c\lllt;(~] 

of certain diseases, 

125- 14-40 
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' w.-z-* " 

-6~**, Public Health 11939: T.N. Act fll 
." :'<?!&A. 

CHAPTER vIn 

MATERNITY AND CHILD-WELFARE. 
e 

ssmms. 
82. Local authority to carry out maternity and child- 

welfare measures. I 
I CHAPTER IX I I 

I 83. Prohibition of ~nosquito breeding in collections 
of water. 

84. Treatment of mosquito brezding places. 

85. Health Officzr's pdwers in case of dzfault. 

86. Protection of aitt i-mosqui to works. 

87. Prolibition of it~tcrfercilce with suc!~ works. 

88. Powcr of Hcaltll staff to clltcr and inspect 
premises. 

CH-4PTER X 

SANITATION AND BUILDINGS. 

PART T. I 
RexidL~iltinl Arcns. 

89. Notification of rc\icit.ntial ar.~\ns. 

90. Approval or Director Public Heirlth and of 
Director of To\vrl Planning to be obtained 
for notification. 

91. Appeal against ,n(>tification. 

92. Consequences of notification. 

93. Extension of scctions 89 to 92 to non-urban 
local authorities. E l  
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PART II. - 
Control over Insanitary Buildings. 

. SECTIONS. 
94. New building not to be erected on certain sites. 

95. Cleansing of court-yard or passage u-1 in 
common. 

96. Dwelling house unfit for human hbit.ttiot1 to 1 
I 

be vacated. 

97. [Omitted]. I 

PART 111. 
, 

A bntement of Overcrowdhlg. 

98. Definitions. 
99. Duties of landlord. 

100. Power to make rules. 

CHAPTER XI 

LODGING HOUSES. 

101. Lodging houses to be registered. ! 

I 
102. Register of lodging houses. 

103. Conditions of registration and of S L ' I I C W ~ I  of 
~.egistration. 1 

104, ~ p p e a l  to local authority. 

105. Rules for the upkeep and maintenance of lodging I 

I 
houses. I '  

106. Notice to be affixed outside the lodging house, I 

107. Ciu~cellation of registration by court. 
107~~. Prohibitio~~ of sale of food without licence 

ill certaiu phccs. 

107-B. Issue of licence. 
107-c. Power to make rules for fixin 

as regards sanitation, 

125- 14- 40A 
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SECTIONS. 

123. Occupation of building, etc.,. required in con- 
nection with fair or festival. 

I 124. Control over private sources of water-supply. 1 1  1 
125. Licensing of houses to accommodate visitors to 

fair or festival. 

125-A. Extension of provisions of Chapter to certain 
areas. 

. 
CHAPTER XIV 

FINANCE. 

126. Manner of spending proceeds of taxes and tolls 
levied in respect of fairs and festivals. 

127. Earmarking of revenue by local authorities 
for expenditure on public health. 

CHAPTER XV 

RULES, BY-LAWS, PENALTIES, ETC. 

128. Power of Government to make rules. 

129. Penalty for breach of rules. 

130. Procedure for making and the effect of rules. 

131. By-laws by local authorities. 

132. Breach of by-laws. 

133. Procedure for making or altering by-laws, ' I  

134. Penalties for offences against Act, etc. 

y of executive autho- I 

Health Oflpcer. 
),. . ',", \ 

I 
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l(TAMI1; NADU) ACT No. I11 OF 1939: 

(Received the assent of the Governor on the 28th 
February 1939 ;Jirstpublished in the Fort S t .  George 
Gazette on the 7 t h  March 1939.) 

An Act to make provision for advancing the Public 
Health of the '(State of Tamil Nadu). 

WHEREAS i t  is expedient to make provision for advan- 
cing the pablic health of the a(State of Tamil Nadu); 
It is hereby enacted as follows:- 

CHAPTER I 

1. ( 1 )  This Act may be callcti thc '(Tfimil Nadu) short titic 
Public Hcaltll Act, 1939. a d  extent. 

-- - - --.- - 
1 These words were substituted for the word "Madras" by 

thc Tamil Nadu Adaptation of Laws Order, 1969, as amended by 
the Tamil Na~lu Adaptation of Laws (Second Amendment) 
Order, 1969. 

For Slatenlent 01' 0;-jezts and reasons, see Fort St. 
Geonge Gazette, EutraorJi~~.lry, dated the loll1 November. 
1938, Part I V ,  page.; 76 95. 

This Act w:iS c\icnriccl to the merged State of Pudukkottai by 
section 3 of, :uld ~ i t c  t2ir.t Scl~e~lule to, t l ~ e  Tamil N d d u  Merged 
Statcs (Laws) Act, 1049 (Tamil S:tdu Act XXXV of 1949). 

So mucli of  this Act as was in force on  the date  of  the 
comlnencelnent of the Tamil Niidu (Added Territories) Extension 
of  Laws (No. 2)Act. 1961 (Tamil Nadu Act 39 of 1961) in thestate 
of Madras except i l l  the added territories was extended to the added 
territories by section 3 of, and the Ptrst Scheduleto, thelatter Act. 

So lnucli of  this Act :IS was ia form on the date of the 
com~nencemcnt of thc Tamil N:idu ( ~ ~ ~ n s f e r r e d  Territory) Exten- 
sion of L;tw.i Act, 1965 (Ta~llil Nadu Act 22 of 1965) in the State 
of Madras except in the transferred terntory and as amended by 
tho latter Act was exlendad to the transferred territory by 
section 4 (2) of, and the Second Sohedule to, the said Act repealing 
the corresponding law in force in that territory. 

3 This exp14ession was substituted for the expression ' i'rovince 
of  Madrasw by the Tamil Nadu Adaptation of Laws Order, 1970, 
which was deemed to have come into force on the 14th January 
1969. 
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2. ( 1) The provisions of this Act, except Chapter 
fX and Part I11 of Chapter X, shall come into force 
in the whole of the '(State of Tamil Nadu) at once. 

(2) The Government may, from time to time, 
by notification extend all or any of the provisions of 
Chapter IX to any local area in the '(State of Tamil 
Nadu) and may cancel or modify any such notification. 

(3) (a) The provisions of Part I11 of Chapter X 
shall come into force at once- 

(i) in the City of Madras ; and 

(b) The Goverrm~ent may, from time 
to time, by notification, extend t he provisions of 
Part 111 of Chapter X to any other local area in the 
'(State of Tanlil Nadu) and niay c:incel or modify 
any such notification. 

Definitions. 3. In this Act, unless t hcrc is anything repugnant 
i n  the subject or context-- 

(1) " Building " inclutles- 

(a) a house, out-house, stable, latrine, godown, 
shed, hut, wall (other than a boundary wall not' 
exceeding eight feet in height) and any other such 
structure, whether of masonry, bricks, wood, mud, 
metal or any other material whatsoever ; 

1 This expression was slrbstituted for the expression " State 
of Madras" by the Tamil Nadu Adaptation of Laws Order, 
1969, as amended by the Tamil Nadu Adaptation o f  Laws 
(Second Amendment) Order, 1949. 

2 These words were substituted for the word "Madras" 
by Ibid 

I 

I 

I 
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1939 5 T.N. Act fff] Public HeaItA 

(b) a structure on wheels or simply resting 
on the ground without foundations ; and 

(c) a ship, vessel, boat, tent, van and any 
other such structure used for human habitation. 

(2) '& Cattle " includes elephants, camels 
mules, asses, horses, cows, bulls, bullocks, buffaloes? 
sheep, goats and pigs and the young once of these 
species. 

(3) " Dairy " incltldes- 

(a)  any farm, cattle-shed, milk-store, milh- 
shop, or other place from which milk is sokt 
or supplied for sale, or in which milk is kept for. 
sale or mrinufactured for sale into butter, ghee, cheese, 
cream, curds, buttermilk, or dried, sterilized or con- 
densed milk ; and 

(b) in relation to a dairyman who does 1101 

occupy any premises for the sale of milk, any pliicc* 
in which he keeps the vessels used by him for t l w  
storage or sale of milk but does not include- 

(i)  a shop or place in which milk is sold 
for consulnption on the premises only ; or 

(ii)  a shop or place from which milk to 
sold or supplied for sole in hermetically closed L I J I ~ ~  
irnopened receptacles in  the same original condition i l l  I 

which it was first received in such shop or place. I 
I 

(4) " Dairyman " includes any person whcr 
sells milk, whether wholesale or by retail. 

(5) " Drain " means a house-drain or a drain 
of any other description, and includes a sewor# 
tunnel, culvert, ditch, channel, or any other deviccl 
for carrying off sullage, sewage, offensive matterr 
polluted water, rain water or subsoil water. 

( 6 )  " Drug " moans any substance used &b 
medicine whether for internal or external use or a 
substance used in the composition or preparation 
such medicine. 
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(7) " Dwelling house " means a building con- 
stmcted. used or adapted to be used, wholly or 
principally, for human habitation or in connexion 

(8) " Executive Authority " means the Com- 
of 1919. missioner, Chairman, President, '(Executive Officer) 
* Tamil or other functionary of the local authority concerned, 

of who is vested with general executive powers under 
1920. the Madras City Municipal Act, 1919 *. the 2[Tamil 
'[Tamil Nadu] District Municipalities Act, 1920 3[. . . . . . . . 
Nadu] I 
,t,ct xIv the 2namil  Nadu] Local Boards Act, 19204, '(or tlie 
of 1920. *[Tamil Nadu] Village Panchayats Act, 1950j-), as 

the case may bc. 
Act B of 
1950. (9) " Executive Officer " means the paid officer, 

if any, of the local authority who is vested with 
general executive powers in the local area for which 

'ITamil such a~thori ty  IS  constituted under the Madras City 
Nadu] 
Act h/luuiicipal Act, 1919,', 6[ the *[Tamjl Nadu] District 
et' 1919. Municipalities Act, 1920, the "Tamil Nadu] District 

Boilrds Act, 19207, or the "Tamil Nadu] Village 
NLtdu] 
A C ~ V  or Fm~hayats Act, 1950i, as the case may be.] 
1920. _ --------- 
"Tamil 
Nadu] These words \\ere lnierted by section 35 (i) uf  the Tamil 

N d u  V~llage Panch.i!.rr\ Act, 1950 (Tam11 Nadu ,\ct X of 1950). 

of 1920. : The-e words \\,t.rc substitt~tcll for the word " Madr,ts7' 
'[Tamtl b! 1112 Tam11 N.~tla .\dapidtlon cf I,:~ws Order, lO(>O, a\ amended 
N.td~rl b\ th\: Tn.-1 ! "! ,\!11 \c!,rl) 'ition of J-,rwS (Fecontl Amcndmcnt) 
Act X of  Oldsr, 19!,~.  
1950. * Thc irord ' o r  ' d . 1 ~  \,n[ttccl by section 135(1) of the Tamil 

N L ~ L I  VtUdgc I';~t~ch.~>ittS Act, 1950 (Tamil Nadu Act X of 
I 950). 

Now the T.~mil Nadu District Boards Act, 1920 (Tamil 
N.IJ~ Act XIV 01 l''20). 

TIICS~ worllb ,~nd figures were inserted by section 135 (i) 
or t ~ i e  ramti Nadu V ~ i l ~ ~ g e  Panchayclts Act, 1950 (Tamil Nadu ~ c t  
X of' 1950). 

* These Worlls . i t ~ l  figures were substituted for tile words and 
figures "or the Madras District Murl~cipaiities Act, 1920, or the 
Modrils Local Boards Act, 1920, as the casemay be" by section 135 
(ii), ihid. 

* The short title of this Act has now been &red as  the Madras 
City Municipal Corporation Act, 1919. 

t Now the ~ a m i l  N ~ d u  Panchayats Act, 1958 (Tamil Nadu ~~t 
xxxr or 1958). 
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(10) " Factory " means any premises including i 

the precincts thereof, wherein any industrial, manu- 
facturing or trade process is carried on with the aid 
of steam, water, oil, gas, electrical or any other form 
of power which is mechanically transmitted and is 
not generated by human or animal agency. i 

I (1 1) " Filth " means- I I 
I (a) nightsoil and other contents of latrines, 

cesspools and drains ; 

(b) dung and the refuse or us'eless or offensive 
material thrown out in consequence of any process 
of manufacture, i6dustry or trade ; and 

(c) putrid and putrefyhg substances. 

(12) " Food " includes every article consumed 1 
or used by man, for food, drink, or chewing, and all 
materials used or admixed in the composition or 
preparation of such article 'and shall also include 
flavouring and colowing matter and condiments. 

(13) " Government " means the '[State] 
Government as defined in '[clause (60) ] of section 3 Central 
of the General Clauses Act, 1897. Act X of 

1897. 

(14) " Health Officer " means the Health 
Officer employed by the local authority concerned 
and if there is no such officer, the Health Officer of 
the district. 

(15) " House-drain " means any drain actually 
used, or intended to be used, for the drainage of one 
or more premises. 

(16) " Hut " means any building which is 
constructed principally of wood, mud, leaves, grass, 
thatch, or metallic,sheets and includes any temporary 

1 T M ~  wdrd was substituted for the word " Provin~ial'~ by the 
tation Order of 1950. 

tituted for "clause (46-a)" by tlie Adaptation 
of 1960. I 

I 
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structure of whatever size or any small building of 
whatever material made which the local -authority 
may declare to  be a hut for the purposes of this Act. 

(17) " Infectious disease " means an infectious 
disease as defined in section 52 and includes notified 
disease as defined in section 62. 

(19) " Local area " means the area within the 
jurisdiction of a local authority. 

(20) " Local authority " means- 
(a) in the City of Madras, the Corporation of 

(b) in any other municipal area, the municipal 
council co~cerned ; 

' These words were substituted for the word " Madrasv by 
the Tamil Nadu Adaptation of Laws Order, 1969, as amended by 
the Tamil Nadu Adaptation of Laws (Second Amendment) Order, 

Now the Tam11 Nndu District Boards Act, 1920 (Tamil Nadu 
Act XIV of 1920). 

These words and figures were Inserted by section 135 (iii) 
of the Tanlil Nadu Village Panchayats Act, 1950 (Tamil Nadu 
Act X of 1950). 

Nndu Panchayats Act, 1958 (Tamil Nadu Act 
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(d) in the case of all areas in a district 
defined as aforesaid, which are not comprised within 
the jurisdiction of '(such panchayat), the district 
board * concerned. 

(21) "Lodging house" means a hotel, a boarding . 
house, a choultry, dharmasala or rest-house not 
maintained by the Government or a local authority, 
an unlicensed emigration depot, or any place where 
casual visitors are received and provided with sleeping 
a-odation, with or without food, on payment, 
but does not include- 

(a) a, studen@' hostel under public or re- 
cognized control, or 

(b) a house licensed under section 125 for 
accommodating visitors to a fair or festival, or 

'[(c) retiring rooms and rest-houses provided 
by a railway administration and normally used by 
passengers or railway servants or both;] 

(22) " Magistrate " does not include an honorary 
or a viUage magistrate. 

(23) " Milk " means the milk of a cow, buffalo, 
goat, ass, or other animal and includes cream, skim- 
med milk, separated milk, and cmdensed, sterilized or 
dessicated milk, or any other product of milk. 

(24) " Notification " means a notification in 
the Official Gazette. 

(25) " Nuisance " includes any act, omission, 
place or thing which causes or is likely to cause injury, 
danger, annoyance or offence to the sense of sight, 
smell or hearing or disturbance to rest or sleep or 
-- -. .- ----- 

lThese words were substituted for the words "a panchayat'' 
by section 135 (iii) of the T a l l  Nadu Village Panchayats Act, 1950 
(Tamil Nadu Act X o f  1950). 

a This sub-clause was substitllted for the ot iginal sub-clause (c) 
by section 2 (ii) of the Madras Public Health (Amendment) ~ c t ,  
1941 (Madras Act XIX of 1941). 

* Now the panchayat union council. 
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. I-! I 
I 

' 1939 : T.N. Act TLfl Public Healrh 639 
I I r :  ' i  I 

(31) ' I  Private street " means any street, road, 
square, court, alley, lane, passage or riding-path which 
is not a " public street ", but does not include a path- 
Nay made by the owner of premises on his own land 
to secure access to, or the convenient use of, such 
premises. 

(32) " Public street " means any street, road, 
square, court, alley, lane, passage or riding-path, 
whether a thoroughfare or not, over which the public 
have a right of way and includes- 

(a) the roadway over any public bridge or 
causeway ; 

(b) the fo'otway attached to any such street, 
public bridge or causeway ; and 

(c) the drains attached to any such street, 
public bridge or causeway and the land whether covered 
or not by any pavement, veranda, or other structure 
which lies on either side of the roadway up to the 
boundaries of the adjacent property whether that 
property is private property or property belonging to 
the '[Central or State Government]. 

(33) " Sewage " means nightsoil and other con- 
tents of latrines, cesspools or drains and includes trade 
efluelits and discharges from manufactories of all 
kinds. 

(34) " Street " means a public or a private 
street. 

(35) " Urban local area " means the area within 
the jurisdiction of an urban local authority. 

(36) " Urban local authority " mesins- 

(a) the Corporation of Madras ; or 
(b) a municipal council ; or 
(c) any panchayat notified by the Government 

as an urban local authority for the purposes of this 
Act, so long as the notification.remains in force. 
- -- 

a These words 
Adaptation (Amen 
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a 1  
1939 : T.N. Act 

i 
Public Health 

i (c) three Members of the 'marnil ' Nadu 
Legislature) nominated by the Government ; 

(d) the Surgeon-General with the 2[State 
Government]; 

(e) the Director of Public Health ; 

(f) the Sanitary Engineer ; and 

(g) one other officer of the Government 
nominated by the Government. 

(2) Members nominatld under clause (c) of sub- 
section (1) shall hold office for a period of one year 
from the date of nomination, hut shall be eligible for 
re-nomination. 

(3) The Minister for Public Health shall bz the 
President of the Public Health Boar8 and the Director 
of PubIic Health shall be its Secretary. 

5. (1) The Public Health Board shall advise the F ~ t i o 4 s  01 
the Publ~c Government on such matters as the Government may Board, 

from time to time refer to it. 

(2) The meetings of the Board and the mode of 
transaction of business at such meetings shall be 
governed by such regulatio~ls as may be framed by it. 

(3) The proceedings of the Board shall not bc 
invalidated by reason of any vacancy in the office of 
the President, the Secretary, or a member, 

'Thk expression was subst$utcd for the expressiop " Matlrw 
Lb kture" by the Tamil Naau Adaptation of &.aws Order, 1970, 
h e  w h was deemed to havecome hto force on the 14th J ~ n u w  1969, 

' Thb exprqadbn was suwitqtpd f ~ r  the expreasjm " Goverr4qegt 
of Madau* by tbid. i 

, * -  . 

- - 
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(2) The Government may, from time to time, 
define the poYvers to be exercised and the duties to be 
performed by the Director of Public Health or any 
member of his staff for the purposes of sub-section 
(I).* 

(3) Nothing contained in sub-sections (1) and 
(2) shall be deemed to affect, or derogate from, any 
powers possessed by the Government or the District 
Collector under any other law for the time k ing  in 
force. 

. Poweroft 
Government 

'[6-A. ( I )  The Government may, by notification. 

ta d i i t  direct that in respect of any function to be performed 
perfmmance by a local authority upder this Act and specified in the 
by district notification, the distrlct board* and not the panchayat board of any 
function shall be the local authority in all or any areas in the 
davolving on district which are comprised within the jurisdictioll of 
panchayatq. a panchayat. 

(2) Where a direction is issued ~rneer sub-section 
(1) in respect of any function, the Government may, 

1 or special order-- 

rdetermine, or provide for the determination 
of, the expenses incurred by the district board* in 
performing such function in the area or areas comprised 
within the jurisdiction of ally panchayat or panchayats, 
and 

(b) apportion, or provlde for the apportion- 
ment of, such expenses between the district board* 
and the panchayat or panchayats concerned.] 

1 This section was insetted by section 3 of the Madras Public 
Health(Amendment) Act, 1941 (Madras Act XIX of 1941), rs-nleeted 

nnanently by section 2(1) o f  and the First Schedule to, the T d l  
I t  

f d u  Re.enactml ~ c t ,  1949 &am11 ~ a d u  ~ c t  x of 1949). 
*Now the pauchayat union council. 

. -..*.&A 
- * - - -- . 
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7. The Director of Public Health may, from time Powers of the 
i 

to time as occasion requires, recommend for adoption, ~ ~ ~ ~ ~ ~ ~ ~ t h  

by any local authority, such measures as may be advise local 
necessary for improving the public health administra- authoriti.3. 
tion in the local area, or for safeguarding the public 
health therein : 

Provided that if on account of financial or other 
reasons, any local authority is unable to carry out such 
measures, or if there is any difference of opinion between 
the local authority and the Director, the matter shall 
be referred to the Government whose decision shall bo 
final. 

Public Heolth Estal:lishments oj' Local Authorities. 

8. (1) The public health establislvllent of every Public Health 

local authority (other than the Corporation of Madras) iz:9v J O ~ a l  

shall be on such scale as tliz Government may from 
time to time direct. 

(2) The authorities wko may make appointments 
to the public health establisl~ments referred to in sub- 
section (I) ,  the co~~ditiolls ot' service of the members 
of SLLCII estnblishnients, i t l d  the duties of such members 
shall, notwithstanding :~nytiiing contained i n  the 

I 'pamil hadu 1 Distr1c.t M L L I ~ ~ L  lpalities Act, 1920, or the 
'[Tamil Nadu] Loctll Boards Acr, 1920" be gover~led by 

'I' regulations, not iuco~lsistent with this Act, made by 
I the Government% Such regulations may lay down 

tile extent to which the Director of Public Health shall 
" have disciplinary control ovcr the members of such 

public health establisl~ments. 

- .  - -  - -  ---- - --- 
J These wolds were substituted I'OI the word " Madras" by the 

Tamil Nadu Adaptation of Laws Order, 1969, as amended by tho 
Tamil Nadu Adaptation of Laws (Secnl~d Amendment) Order, 1969. 

a NOW the Ta~llil N:~du Districi Boards Act, 1920 (Tamil Nadu 
Act XIV of 1920). 

S Under section 34(7) of the Tamil Nadu Village Panchayats Act, 
1950 (Tamil Nndu Act X of 1950), the provisions of that section shall 
apply also to public llcalth establisllments In panchayats notwith- 
standing anything contained in  thc Tamil N B ~ U  Public Health Act, 
1939. 
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S-1 'I&k (1) Notwithstanding anything contained in 
P-aan section 8, every person who, under the regulations made ln r e p t  OF 
etmm under subsection (2) of section 6 of the Travancore- 

K o e s  w3ts Cochin Public Health Act, 1955, was holding a port r,,,.. 
~ d ~ h ~ ~  in the public health establishment of any local authority me- 

b e a t  m in the transferred territory immediately before the zZgv 
p&Ezferrd'  date of the extension of this Act to the said territory 1955. 

shall be entitled to receive from the local authority 
concerned conditions of service not less favourable 
than those to which he was entitled under the said 
regulations immediately before the said date. 

(2) If any question arises as to whether any 
person was holding any such post as is referred to in 
sub-section (1). immediately before the date of the 
extension of this Act to the transferred territory, the 
decision of the Government on the question shall be 
final. 

Exp1ntration.-For the purpobc of this section, the 
expression " transferred terdtorj " shall mean the 
Kanyakunlari district and the Skencottah taluk of the 
Tirul~elveli district.] 

4 

Appoint- 
ment of tllc 

9. (1) A local .tuthority shall, if so required by 

Health the Go\ erlmment, include the post of a Health Officer 
Offtcer. in its establishment achedi~le, , 

(2) Nottvithstandiii,: clnytllir~g contained in tlle ZITamil 
'[Tamil Nadu] Di\tsict Mun~cipalities Act, 1920. or the Nadul 
'[Tamil Nadu] Loc:11 Boards Act, 1 920°, the Govern- 1920, 

ment- 
( ( I )  shall appoint the Health Officers of all the ~ , t  xlv 

local authorities (other than the Corporation of of 1920. 

Madras) in respect whereof a direction is issued tinder 
sub-section (1)  ; mid 

- -  - * -  -- - -- -- 
This s e c t ~ ~  n was inherted by secti(ln 4 1 )  of, and the Second 

Schedule to, the Tamil Nndu (Transferred Territory) Extension of 
Laws ~ c t ,  I965 (Tamll Nndu Act 22 of 196s). 

?These \\ords were \tllstituted for thc wort1 " Madras" by the 
Tamil N,I~+LI Adaptation of L.aws Order. 1969, as amended by the 
Tamil Nndu AJaptatioll 1 3 f  Laws (Second A~nendment) Order, 1969. 

NOW the Tamil Nddu Oistrict Board9 Act, 1920 (Tamil Nadu Act 
X I V  of 1920). 
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(b) may recover from each such local authority, 
the whole or such proportion of the salary and allowan- 
ces paid to the Health OBicer, and such contribution ;I  

towards his leave allowances, pension and provident 
fund as the Government may, by general or special 
order, determine. 

10. (1) In the event of the prevalence or threatened ~ppoint-t 
outbreak of any infectious disease in any local area Of t empow ' Health Officers or of any unusual mortality therein, the Government in emergencies. 
may, by order, appoint temporarily for such period 
as may be specified therein, one or more additional 
Health Officers, for the treatment of such infectious 
disease and preventing it from spreading, or for investi- 
gating the cause of, and preventing, such mortality, 
as the case may be. 

(2) For the purpose of sub-section (1) the 
Government may appoint any medical practitioner 

i j  registered under the '[Tamil Nadu] Medical Registra- 
, tion Act, 1914, either on an honorary basis or on such 
4. salary and allowances or both as the Government may 

fix. The salary and allowances shall be payable from 
the funds of the local authority. 

11. The Government may, by general or special De,e,a*ion 
order, authorize any officer of the Government or of of powersof 
a local authority to exercise such of the powers of a 
Health Officer under this Act, in such area, and subject 
to such restrictions, limitations and conditions and to 
such control and revision, as may be specified in such - 
order. 

12. (1) Notwithstanding anything Contained in this 
Act or in any other Act or Acts govefning the local merit of 
authority or authorities concerned, the Government to 

may, by general or special order, appoint aby person or cam out the provi- 
persons to carry out such proviQons of this Act, and aiorw of tbis 
in such areas, as may be specified in the order. ~ c t .  

'These worh ware subrtituted for the Word '' Madras bfr the 
Tamil Nadu Adaptation of Laws Order 5969, as ~ d e d  by the 
Tamil Nadu Adaptation of Laws (~cc0Ild h ~ n d t n ~ t )  Order, 11969, 
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(2) The expenses incurred by such person or 
pexsons in doing so shall be met from the funds of the 
local authority o r  authorities concerned, either wholly 
or in part and where more than one local authority is 
concerned, in such proportions, as may be determined 
by the Government. 

13. (1) Subject to such rules as may be prescribed 
including rules for consultation with the exccutive 
authorities concerned, the Director of Public Health . 

shall have power-- 

(a) to transfer any member of the public 
health establishment of a local a~lthority to the public 
health establishment of another local authority ; and 

(b) in times of emergency, to assign one or 
more members of the public health establishment of one 
local authority for temporary duty in the area of 
another local authority. 

(2) Nothing contained in clause (a) of sub- 
section (1) shall apply to the Corporation of Madras. 

(3) in the case referred to in clause (b) of sub- 
section ( 1). the local authority within whose jurisdic- 
tion the member or members of the public health estab- 
lishment of ancther local authority are working, shall 
pay for the period of such temporary duty, the salary 
and allowvances of such member or members and such 
contribution towards thcir leave allowances, pension 
and provident fund as the Government may, by gene- 
ral or special order, determine. 

14. (1) The Health Officer in charge of any local 
area shall exercise supervision and control over all other 
members of the public health establishment in such (, 
area. 

(2) (a) Save as otherwise provided in this C- 
ter or in any rules or regulations made under it, all 
appointments, transfers and punMments of the mem- 
bers of ilre public health establishment under the super- 
"ision and control of the Health Offlcer shall be made 
by the Health Officer, subject to the approval of th 

authority. 
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(b) If for any reason the executive authority : I 
disagrees with the orders of the Health OfEcer under 
clause (a), the executive authority shall refer the matter 
to the Government whose decision shall be final. i 

15. Every local authority shall prbvide its Health bw1 
Officer with such clerical assistance, office accommoda- authority to  

tion, furniture, equipment, stationery, and forms as :z'ze 
may in the opinion of the Director of Public Health facilities to , 
be necessary for the proper conduct of the business of z g k p ' h  

such Health Ofticer. 
i 

ng contained in the Authorisam 

1919', the 'flarnil Nadu] zalhf 
920, the' 'garnil Nadu] Officer to 

1 

e '[Tamil Nadu] Village Perfofm the 
functions of adras Prevention of e,sut~vc 

Places of Public Re- authority 

of the local authority :W&?,"'ic 

S, and discharge such matters. 

trthority in regard to 
f the provisions appli- 
ined in  the Acts afore- 
co~ltrol as the Govern- 
ial order, determine. 

- - --- ---- - 
These words were substituted for the word '' Madras " by t l ~ c  

, 1969, as amended bv thc 
d Amendmcnt)Order, 1969. 

'The short title of  this Act has now been altered as  the Macf~cls 
City Mullicipal Corp"!'ation Act, 1919. 

'Now the Tamil Nadu District Boards Act, 1920 (Tamil Nndu 
Act XIV of 1920). 

* These words and figures were inserted by section 134(iv)of tile 
Tamil Nadu Village Panchayats Act, 1950 (Tamil Nadu Act X of 

5 Now the T ~ m i l  Nndu ~anchnyats Act, 1958 (Tamil Nadp Act 
XXXV of 1958). 

@Repealed by Central Act XXXViI of 1954. 

7 Now the Taqil Nadu Places of Public Resort Act. 1888. 

\ 
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~ o a u  17. (1) Every local authority may, and if the 
rutho&~ Government so direct shall, provide or arrange for 

the provision of a sufficient supply of drinking water 
pombh 
mim. for consumption by the inhabitants of the area within 

its jurisdiction. 

(2) The local authority shall, so far as may be 
practicable, make adequate provision for securing- 

(a) that the water-supply is continuous 
throughout the year, and 

(b) that the water supplied is at all times 
wholesome and At for human consumption. 

(3) A local authority may also ~jrovide or arrange 
for the provision of a sufficient supply of water for other 
domestic purposes or for non-domestic purposes. 

)wet or 18. (1) I f  in the opinion of the Government, a 
Dttmmm Iocal area does not possess a sufficient supply of whole- 
dwloa' some water fit for the cons~lmption of its inhabitants. thoritv 
wtccutt they may direct the local authority concerned, either 
' t e r - w o b ,  singly or in combination with the local authority or 

authorities having jurisdiction over any local area or 
areas in the neighbourhood which are similarly situated, 
to execute within such time as the Government may 
fix, such works as may be directed by the Government 
for providing a sufficient supply of wholesome water 
f i t  for human cotlsumption. 

(2) A local authority lilay with the previous 
sanction of the Government- 

(a) construct, lay, or erect filters, reservoirs, 
engines, conduits, pipes or other works without the 
limits of its local area, for supplying such area with 
water ; 
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(b) p~uchase or take on l&ase any water-work, 
or any water, or any right to store or to take or convey 
hater, either within or without the limits of the local 
area; and 

(c) contract with any local authority or other 
person or agency for the supply of water. 

(3) A local authority may, with the previous 
sanction of the Government, by public notice, declare 
any lake, stream, spring, well, tank, reservoir, pond 
or other source of water-supply, whether within or 
without the limits of its local area (other than a source 
under the control of the Government), from which 
water is or may be made available for the use of thf 
public in the local area for domestic purposes, to be a 
source of public water-supply for such purposes and 
every such source shall thereafter be under the control 
of the local authority only to the extent necessary for 
such purposes. 

19. The Government shall have power to take water pow 
from any water-mait1 belonging to, or in the control of, Oovcrnrnent 
a local authority fur supplying water to any other area, ~ ~ $ f ' ~ O ,  

subject to m~ch payment being made to the local water-main 
authority concerned and subject also to such other b c ~ ~ ~ p i n v t o  , 

a local 
conditions ;is the Gowmnent may consider reason- 1 
able : 

Provided thal before taking action under this see- 
tio~l, the Government sl\all communicate to the local 
authority the grounds which they propose to do sc, 
fix a reasor~able period for the local authority to show 
cause against the proposal, and consider its expla- 
nations or objections, if any. 

20, (1) The Collector of the district, or any other Powerof 
Collector officer appointed by the Governmerlt in this behalf, lnrepld 

may cause inquiries to be made in any local area or te m r .  
part thereof, with a view to ascertaining- supply. 

(a) whether the source of water-supply for such 
local area or part is colltaminatod from any cause 
against which eflmlve means of protection caa 
taken, and 
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(b) whether the provision of any additional 
source o r  sources of water-supply is necessary for such 
local area or part. 

(2) The Collector or other officer aforesaid may, 
after taking into consideration the result of such 
Inquiries, by notice, direct that any source of water- 
supply be cleaned, improved, repaired or otherwise 
protected froin contamination, or that such additional 
source or sources of water-supply be provided, as the 
case may be ; 

Provided that before issuing a notice under this 
sub-section, the Collector or other officer shall give 
the authorities or persons affected, a reasonable oppor- 
tunity to make any representations they may wish to 
make and considcr the same. 

(3) Against any direction issued by the Collector 
or other officer under sub-section (2), an appeal shall 
lie to the Goverlirne~lt whohe decisic;l~ 11,all Ee final. 

(4) (u) Evciy noticc issilcd under sub-section (2) 
.rllall specify the ~ ~ a t u r e  and extcnt of' the works to be 
~ \ ~ c c ~ r t e d ,  tlie estin;ated cc sL thcreof, and the authority 
01. authol ,tics or the pzrson or persons by whom, and 
11:~. period within ,vl~ich, they are to be executed. 

- (O) The notice stiall either- 

( i )  bc published in the prescri bcd ttlanner ; 
O I' 

(ii) be served on the  local authority or on 
rllc person owning or having control over thc 
so,,rce of water-supply, its the case mav be, i l l  the pres- 
cribed manner. 

(5) I f  the direction contained in any norice 
issued under sub-section (2) have not been satisfac- 
twily complied with, the officer issuing the notice 
Inay himself cause the works specified in the notice to 
be gxecuted, grovided that he may, on suacient cause 
being shown, extend the period specified in the notice, 
or modify or resci~ld any diremion contained therein, 
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I 

(6) (a) If a water-tax is imposed i~ the local area, 
tlw cost of carryillg out tllc works specified in the notice 
is used under sub-section (2)whether such works are 
executed by the authority or person spec Bed tllercin 1 
or under sub-section (5) by the officer Issuing the 
notice, shall be bo!ne by the local authority concerned. 1 

Ib) Tf r o  water-tax is iinposed in th: local area, 
such cost shall be borne by the inhabitanrs of the local 
area who, on inq..iry, are found to be b:nefied by the 
works o r  shall be shared bctwecn such inhabitants 
and the local authority concerned in s ~ c h  p opor- 
tions as may be determined by the Government. 

I 
I 

, 
Explanat ion. -For the pu~poses of this sub-sec- 

tion, water-tax' means 

( ( I )  a tax levied under section 25 of this Act, or 1 
(h)  iL water and drainage-tax levied under s e c t i o n  l[Ta.mil 

8 ( I  ) (b)  or the '[Tem'I Nsdu] District Ml!nicipali- :$;Iof 
ties Act, 1920, or ~11ide1. section 99 ( 4 )  (b) of the Madl '1s I 920. , 
City MunicipaJ Act, 1919*, or ' [Tan~i l  

Naclul 
Act lv 

( c )  a 1:ku lcvicd under section (2) 75 of the I['ramil of 1919. 

Natiu 1 L.ocal Boards k t .  19-0,"or t hc spec'fic pur- ilTatnil 
Nadu] pose ol'excc~i in ., mainiaining or in~;vovit~,o : ~ n y  work ActXIV 

for the si.pply of walc , 9 01. of 1920. 

(d) ill1 L t J d ~ t ~ o ~ ~ L ~ l  Ilouje-tax levied lll~clet ~ L J  I C  19 1Ipran,il 

of Scheiit~le I V  to t llc [ m  NLicl j 1 oc.tl 130.!ld, ?$gl,, 
A c l ,  1620" for ~ h t .  purpose of provid~ng a water' ,,flgL'0. 

syhtcm or' n colnblned water ant[ tlr:,incge systcm J 

Thew words \+ere \ubstr!t~~cd tcr thu word ' \ladrar' by thu 
.la1111l Nadu Adnpt-~!iorl uf 1 dw, Order, 1969, as  dn'lcnded by thc 
Tan111 Nadu A d ~ p t  (lo11 of l l r ~ ~ s  (Second Amendn~ent) OrJcr, 1060. 

zNuw thc l ' a m ~ l  N , ~ d u  Uiatr,ct Boards Act, 1920 ('l'a111iI Nadtr 
Act XIV of 1920). 

al'be word '.or" ,ind c l.cubc ( (1)  were added by section 4 of the 
Mairns I'ublic tl, alth (Allicndment) Act, 1941 (Madras Act 
SIX of 1941) re-etaacted perm:~ncntly by cection 2 ( ] )of ,  and the 
First Schcdule to. the l',lmll N;tdir Re-enaci~ng Act, 1949 (Tamil 
Nadu Act S of 1940). 

4 The short title of t h ~ s  ,\ct ha5 liow been altered to the Matlrqs 
City Muncrpal Corporilttol~ A< i 1919. 
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21. If the Director of Public Health is satisfied 
upon investigation that any source of public water- 
supply in a local area is contaminated or is subject to 
imminent risk of contamination by reason of un- 
satisfactory location, protection, construction, opera- 
tion or maintenance, and speedy remedy or hnmedi- 
ate prevention is, in his opinion, desirable, he may, by 
order, direct the local authority to take such measures 
as may be specified tberein ; and the local authority 
shall take action accordingly. 

22. In the case of any railway in tlie '[State of 
Tamil Nadu] the Government may, by general or spe- 
cial order, require the authority administering the 
railway to submit for analysis, to such person or insti- 
tution, in such manner, and at such intervals, as may 
be prescribed, samples of drinking water supplied 
by such authority at any station or stations on such 
railway. For such analysis, the a~~thori ty  aforesaid 
shall pay to the Government such fee as may be pres- 
cribed by them. 

JS f i ~ r  the 23. Tilc Government shall have power to make 
ectiou r ~ ~ l e s  providing for rhe protection and periodical 
periodical examination of sources of water-supply in tlle '[State]. 
nin.1 t io  n 
'ater 

24. ( 1  The I-lealtl~ Officer may at any time by 
written notice require that t h e  owner of, or any person 
llaving control ovcr, any lake, stream, spring, well, 
tank, reservoir, porld or other source of water-supply 
which is used for drinking, bathing or washing clothes 
slznll, wliether the same is private property or not, 
within a reasonablc time to be specified in the notice, 
or in  any ca>e falling under clause (d) within strch 

I 
--- 

I This expression was substitutefl for the expression " State of 
Ma6ras " by the T q i l  Nadu Adaptation of Laws Order, 1969, as 
amended by the Tamil Nndu A4apt~tion of Laws (Second Amend- 
ment) Order. 1969, 

This word was substituted for the word " Pmvincc" by the 
Adaptation Order of 1950. 
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time as may be specified in the notice not being less 
than thirty-six hours from the receipt t hereofi 

(a) keep and maintain any such source of 
supply in such manner as the Health Officer may 
direct ; or 

(b) cleanse any such source of water-supply 
from silt, refuse and vegetation ; or 

(c) protect any such source of water-supply 
from pollution by surface drainage in such manner 
as the Health Officer may direct ; or 

(d) fill in, repair, protect or enclose in such 
manner -as the Health Officer may direct, any such 
source of water-sugply, if for want of sufficient repair, 
protection or enclosure, such source of water-supply 
is in his opinion dangerous to the health or safety of 
the public or of any persons having occasion to use or 
to pass or approach the same ; or 

(e)  desist from using, and from permitting 
others to use, for drinking purposes any such source 
of water-supply if, in the opinion of the Health 
Officer, the water is unfit for drinking ; or 

(f)  close any such source of water-suppiy 
either temporarily or permanently, or fill up, enclose 
or fence the samc in such manner as the Health Officer 
considers sufficient to prevent the use thereof for 
drinking purposes, if in his opinion the water is unfit 

I for drinking ; or 

( g )  drain off or otherwise remove from any such 
source of water-supply, or from any land or premise5 
or receptacle or reservoir attached or adjacent thereto, 
any stagnant water which the Health Officer considers 
lo be either inj~lrious to health or offensive to the 
neighbourhod : 

Provided that the provisions of clauses ((1) and (61) 

shall not apply to a stream : 

Provided further that a notice shall not be issued 
under clause (f) unless a notice has first been 

+ 'issued under clause (e) and the source of water-supply 

I . - . . 
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in question continues to be used for drinking paposes 
notwithstanding the issue of suchnolice, and ihe Health 
Officer considers that such use cannot be prevented 
otherwise than by the issue of a notice under clause (f 1. 

(2) If the owner or person having control as 
aforesaid fails or neglects to comply with any notice 
issued under sub-section (1) within the time specified 
therein, the Health Officer may, if immediate action 
is necessary to protect the health or safety of any person 
or persons, at once proceed to execute the work speci- 
fied in such notice, and all the expenses incurred in 
rcspect thereof by the Health Officer shall be paid by the 
owner of, or person having control over such sosrce 
of water-supply, and shall be recoverable as it' it 
were o tax due to the local authority concerned : 

Provided that in the case of any private source 
the water of which 1s used by the public or by any sec- 
tion of the public as of right, the expenses which have 
been incurred by the Health Officer or which, in the 
opinion of the local authority have been necessarily 
incurred by the o\vrler of or pcrson having control 
ovcr, the source of \+:*ter-supply \hall be paid from the 
funds  of t11e Ioc;11 :~~~t l~or i ty .  

(2) Any tax lc.\licd under h~tb-section ( I )  may hc 
a new tax levied on wch basis assessed and realized 
in such manner as nwy be si~nctioned or dirccteu by 
the Governmcn~, or map be a tax or additional tax 
levied under any hri~cl of tax:liio~l specilicd in any law 
for the tirne being in k~rcc governing lhe local autl~ori\y 
conccr~~ed in which case all  1Ile provisions of wch 
law relating to tllc iitcidcnce, nsscssnlcnt or rcnliza- 
tion of a tax ullder such head or in nng Isbanner con- 
nected therewith slull be applictihle to the tax cr mdi- 
tionai tax, with S ~ ! C I I  ~llodific;\tic!~~s anrl n'sttit:fions, 
if any, as  PS,. r bc. ;.t cs.. I I ,  . ; 
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(3) (a) The rares at  which any tax may be levied 
under this section shall be determined by the l o c ~ l  
authority with the previous sanction of the Govern- 
ment in case the tax is levied by the local authority 
of its own motion , and by the Government in case the 
tax is levied at their direction. 

(b) The local authority may with the previoua 
sanction of the Government and shall, if so directed 
by th.em, alter the rates at which any such tax is to be 
levied. 

(4) (a) Every Jocal authority levying a tax under 
this section shall earmark the net revenue therefrom , 
for expenditure on the execution, maintenance and 
improvement of works of water-supply in the local 
area or part thereof within which it is levied. 

(b) Such revenue shall be expended in accor- 
dance with such orders as may be issued by the Govern- 
ment in this behalf. 

I 

(5) Nothing contarncd in this section shall be 
deemed to affect the power of the Corporation of 
Madras to levy a water and drainage tax under section 
99 (1) (6) of the Madras City Municipal Act, 1919,* ~ ; l d ~ ]  

or 01' any municipality governed by the 'Pamil Nadul A" 'V 

JJist~ict Municipalities Act, 1920, to levy a water and I9l9' 

1 Tamil drainage tax under section 81 (1) (b) of that Act '[or dadUl 
of' any local board governed by the '(Tamil Nadu) ~ c t  v 
Local Boards Act, 1920" to levy an additional Of  19*0. 

house-tax under rule 19 of Schedule IV to that Act &R$l 
for ally piirpose specified in that rule]. ~ c t  XIV 
----- -- --- - -- of 1920. I 

1 These words wcre substituted fo: the word " Madras " by the I 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendn'ent) Order, 1969. , 

"heqe words and figures were added by section 5 of the Madras 
Public Health (Amendment) Act, 1941 (Madras Act XIX of 1941), I 

rc-enacted permanently by section 2 (1) of, and the First Schedule to, 
the Tamil Nadu Re-enacting Act, 1949 (Tarn11 Nadu Act X of 1949). 

! 

8 Now the Taniil Nadu District Boards Act, 1920 (Tamil Nadu 
~ c t  XIV of 1920). r k 

*  he short title of this Act has noq. been alt* as the' 
City Municipal Corporation Act, 1919, , $ I ,  

t i  
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sufficient for the domestic purposes of the inmates 
of the house. 

CHAPTER 1V 

Drainnge. 

(2) If, i n  tile opinion of the Government, any !ocal 
area or part thereof should, for any special reason, 
be provided with a system of public drains or with 
any other Ilxans of drainage, they may direct the 
local ~utk~ority to provide or execute, within such time 
as may be fixed by them in this behalf, such works as 
111;ly be considered necessary by them. 

(3) The local authority shall at all times keep 
i11 good repair all drains, cesspools and the like vested 
in or '(belonging to it). 

28. ( 1 )  If any premises are in the opinion of the 
I-lenlt h Officer without sufficient means of effectual 
drainage, he may, by notice, direct the owner of sucIi 
premises to construct a drain leading thexcfrom to 
the nearest public arain or other place set apart by 
the local authority for the discharge of sewage : 
- 
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. Provided that-- 

(a) the cost of constructing that portion of 
the drain which is situated more than one hundred feet 
from the said premises, shall be paid from out of the ' 

funds of the local authority concerned ; and 

(b) if, in the opinion of the Health OBticer, 
there is no public drain or other place set apart for 
the discharge of sewage within a reasonable distance 
of such premises, he may, by notice, require the owner 
of the premises to construct- 

(i) a closed cesspool, tank, filter or other 
work of such material, slze and description, as he may 
direct ; and 

(ii) a house-drain communicating with such 
closed cesspool, tank, filter or other work. 

(2) Where by reason of a local authority chan- 
ging its system of drainage or undertaking a new system 
of drainage, it becomes necessary for thc owner of 
any premises to reconstr~tct or alter any dram, the 
cost of the reco~lstniction or alteliltion of such drain 
shall be borne wholly by tile local :~~ithority, or wholly 
by the owner, or partly by the local autllority and 
partly by the owner, in accordance with such rules as 
nlay be prescribed. 

29, Where a house-drain belonging to one or more Drains in 
premises has been laid in any private street which is $7;: 
common to more than one premises and the Health 
OfEcer considers it desirable that any other premises 
should be drained into such drain, he may, by notice, 
require the owner of such premises to connect his 
house-drain with such first-mentioned drain ; and the 
owner or owners of such first-mentioned drain shall 
thereupon be bound to permit such connexion to be 

Provided that no such connexion shall be made- 

ept upon such terms as may be mutually 
between or amonq the owners concerned, 

I 
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(b) in default of such agreement, except upon 
such terms as may be laid down by the local authority 
and in particular, until any payment which may be 
directed by the local authority to be made to the owner 
or  owners concerned, has been duly made. 

Drainage for 30. (1) Drains for the drainage of huts shall be 
huts. of such size and description, and be constructed of 

such materials, as may be considered by the Health 
Oflicer to be practicable, having regard to the circums- 
tances of the locality and the position of the nearest 
public drain or other place set apart by the local autho- 
rity for the discharge of sewage. 

(2) If the Health Officer considers that a new 
drain should be constructed for the benefit of the 
occupants of any hut, he may, by notice, require the 
owner of the land on which such hut stands, to construct 
such drain and such owner shall construct such drain, 
and cause it to be cleansed and r~paired to the satisfac- 
tion of the Health Officer. 

Drainage of 31. For the purpose of eficiently draining any 
courtrards alley, land or building the Health Officer may, by notice, 
passagc,etc. require the owner of any court-yard, tllley, lane, passage 

or open spnce- 

(a) to pave the same with sucll material and in 
such manner as may be approved by the Health Officer 
and to keep such paving in proper repair ; or 

1 
(b) to raise the level of such coirt-yard, alley, 

lane, passase or open space. 

Exp1ntwtion.-It sllall be open to the Health Officer 
to require that in ally cise both the measures specified 
in clauses (iz) and (b) of this section shall be taken. 

I 
Conskcwtion 32. ( I )  ,No persor, shall construct a cesspool- 
and closure 
of CCSS~OOJS. (a) beneath any part of any building or within 

fifty feet of any tank, reservoir, water-course or well 
or within such other distance therefrom as the Health 
Officer may consider to be practicable having regard 

I 
to the circumstances of the locality ; or 

I '  
I 
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(b) within any local area, or outside such 
area but within three hundred feet of any reservoir 
used for the storage of filtered water to be supplied 

I 

to such area, except upon a site and in a position which 
have been approved in writing by the Health Officer. i 

(2) The Health Officer may, at any time, by 
notice, require any person within whose premises any . 
cesspool is constructed in contravention of sub-section 
(1) to remove such cesspool or to fill it up with such 
material as may be approved by him. . 

33. No owner'of any building constructed or re- Prohibition 
of occu- 

constructed after the commencement of this Act in pation of 
any urban local area shall occupy it, or cause or permit new 

building it to be occupied, until he has obtained a certificate ~ t h o u t  I 
from the Health Officer that the building has been drains. 
provided with suficient means of drainage. I 

I 34. No person having control over any  building^$^^^^^, i or land shall cause or allow- to belet out , 
into streets. 

(a) the water of any sink, sewer, latrine, or sani- 
I 

1 

tary convenience, or any other liquid or other matter 
which is, or is likely to become, offensive, to run or 
drain into or to be thrown or put upon, any street or 
open space or to soak through any external wall ; or 

I 

(b) any offensive matter from any sewer, I 
latrine or sanitary convenience, to run, drain or be 
thrown into a surface drain in any street. 

35. No person shall, save as  may be generally or Injurious 
specially prescribed, throw, empty, or turn, or suffer gfzg! 
or permit to be thrown, emptied or turned or to pass, 1 
into any public drain or into any drain communi- iatq publio 
cating with a public drain- drams. I 

I 
(a) any matter likely to injure the drain or to II 

interfere with the free Bow of its contents, or to afFea 
prejudicially the treatment and disposal of such cqn- 11 

tents ; or 

13? * A  4 -  , 
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Q) any liquid being refuse or stream or other 
liquid which is either alone or in combination JPith 
the contents of the drain, dangerous, csf-the cause of 
a nuisance, or prejudicial to health ; or 

(c) any explosiye or infiammable substance. 

36. No person shall, save as may be generally or 
specially prescribed- 

(1) put, or cause to be put, or cause to fall or 
flo"weor be carried, or knowingly permit to be put or 
to fall or flow or be carried, into any water-course- 

(a) any solid or liquid sewage matter, or 

(b) any poisonous, noxious or polluting liquid 
proceeding from any manufactory or manufacturing 
process, or 

(2) put, or cause to be put, or cause to fall or 
be carried, or knowingly permit to be put or to fail or 
be carried, into any water-course, so as, either singly 
or in combination with other similar acts of the same 
or any other person to interfere with the due flow of 
such water-course, or to pvUilte the water therein, the 
solid refuse of any manufactory, tnal~ufacturing 
process or quarry, or any rubbish or cinders, or any 
other waste or putrid solid mcltter, or 

nuisance i n  or in the neighbourhood 

I CHAPTER V 

I Sanitary Conveniences. 
I 

37. Every local authority shall provide and main- 
er and convenient places a sufficient nuaber 
conveniences for the use of the public and 

such places to be kept in proper order so as 
sance or injurioqs to health. 

\ 
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38. If in any local area any building intended for NBwhouses 
human habitation is constructed or is reconstructed zzded 
atler being pulled down to or below the ground floor, with-. 
the owner thereof shall provide such sanitary convenien- t a g  con- 
ces and in such positiotis as the Health Officer may, ven'enceg. 
by notice, require. 

39. (1) If any building intended for human habi- ~dditio-I 
tation is without any sanitary convenience or if, in z:::' 
the opinion of the Health Officer, the sanitary conveni- 
ence or conveniences provided therein are in- 
sufficient, having regard to the number of 
persons occupying thc building, or are inefficient, 
or are objectioliable pn sanitary grounds, he 
may, by notice in writing require the owner of such 

(a) to provide such sanitary conveniences or 
such additional sanitary conveniences and in such 
positions, 3s may be specified in the notice ; or 

(6) to make such struct~~ral or other alterations 
as may be specified in the notice. 

(2) Every owtlcr of the ground on which a group 
of six or niore huts stands shall provide such latrine 
accommod~tion, in such positions, and within such 
time 3s thc Health Officer may, by notice, require, for 
the use ,)f the i:lhnbitants of' such gt.oup of huts. 

40. (1) All iatritles stlall- Mode of 
construction 

( ( I )  be so constructed as to screen persons using of latrines- 
the same and the filth from tile view of persons passing 
by or residing in thc ncighbourhood ; and 

led, repaired, altered and used 
rules and by-laws made under 

(2) If any latrille opening on any street, whether 
such latrine be erected before or after the commtace- 
ment of this Act, is so phced or constructed as to be 

inuisance or offensive to public decency, the Health 
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Ofker may, by notice in writing, require the owner 
to  remove it or to carry out such improvements therein 
and within such time as may be specified in the notice. 

(3) When any latrine is used in common by the 
occupiers of two or more premises or by the members 
of two or more families, no person shall injure or im- 
properly foul any such latrine or anything used in 

fl 

connexion therewith. 

CHAPTER VT I 
I Abatement of Nuisances. I 

41. M7ithout prejudice to the generality of the 
definition of the exprcsicn " nuisance " contained in 
clause (25) of section 3, the following shall be deemed 
specificallq. to be n~~isances for the pltrposes of this 
Chapter :- 

1 
( I )  any premise< in such a state as to be prejudi- 

cial to heal! h or a nuisance ; 

(2) any pond, pool, ditch, gutter, water-course, 
water-trough, htrini, cesspool, drain or ashpit which 
is so foul or in s i ~ h  a \tate as to be prejudicial to b a l t h  
or n nuisance ; 

(3) any anirrxtl kept in such a place or mariner 
as to be prejudicial to health or a ~zuisanie ; 

(4) any accumulation or deposit of refuse or 
other matter wlliclz is prejudicial to health or a nui- 
sance ; 

(5) any factory (not being a factory governed by C,tral 
the provisions of the Factories Act, 1934l), workshop AC~XXV 

or workplace, which is not provided with sufficient of 1934- 

means of ventilation, or in which sufficient ventilation 
- 

See now the Factories Act, 1948 (Central Act LXIlI of 1948). 

& 
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is not maintained, or which is not kept clean or not 
kepi free from noxious efluvia, or which is so over- 
crowded while work is carried on as to be prejudicial 
to the health of those employed therein ; 

(6) any fireplace or furnace which does not ds 
far as practicable consume the smoke arising from thc 
combrlstible used therein, and which is used for work; 
ing engines bjt steam, or in any mill, factory, dyehouse, 
brewery, bake-house or gas-work, or in m ~ y  ma nu fa^ 
turing or trade process whatsoever ; 

(7) any chimney sending forth smoke in such 
quantity as to be a nuisance ; and 

(8) any noise, vibration, dust, cinders, irritating 
smell or offensive odour produced by a factory, work- 
shop 01 workplace which is a nuisance to the neigh- 
bourhood. 

42. Every urban local authority shall- Detection 
of nuisance. 

(a) cause its local area to be inspected from time 
to time with a view to ascertain what nuisances exist 
therein calling for abatement under the powers con- 
ferred on such authority by this Act ; and 

(b) enforce the provisions of this Act in order 
to abate such nuisances. 

43. Any person aggrieved by a nuisance in any local I h m d i o n  
area may give information of the same to the Health qardins 
Officer or any other Officer of the public healthestabli- 
shment of the local authority. 
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which the nuisance arises or continues, to abate the 
nuisance and to execute such works and tdke such 
steps as may be necessary for that purpose : 

Provided that- 

(a) where the nuisance arises from any defect 
of a structural character, the notice shall be served on 

t the owner of the premises ; and 

(b) where the person causing the nuisance cannot 
be found and it is clear that the nuisance does not 
arise or continue by the act, defaulc or suffkrance of 
the owner or the occupier of the premises, the Health 
Officer may himself forthwith do what he considers 
necessary to abate the nuisance and to prevent a re- 
currence thereof. 

45. If the person, on whom a notice to abate a 
nuisance lus been served under section 44, makes 
default in cumplying with any of its requirements 
within the time specified therein, or if the nuisance 
although abated within such time is, in the opinion 
of the local authority, likely to Iecur on the same 
premises, the local authority may arrange for the exe- 
cution of any works necessary to abate the nuiancc 
or to prevent its recurrence, as the case may be, ;u.lci 
may recover the cost from such person as if it 
a tax due to the local authority. 

46. Where a house or other building is, in tllc 
lle Health O f f i ~ ,  unfit for human h b i -  
son of a nuisance existing therein, he rimy 
agistrate (not being a Magistrate of tile 
prohibit the use of such house or build- 

miin habitation until it is render& fit 

*~umrding to clause (b) of sub-section (3) of section 3 of the Code 
of Criminal Procedure, 1973 (Central Act 2 of 1974), which came into 
force on tbc 1st April 1974, any reference to a M trate of the third 
C I ~  &all be construed as a rufo~cnw to a Judicia Y* Magistrate of the 
~ c o n d *  
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47. (1) A local authority may sen any materials Disposalof 
which have b a n  removed by it from any premises zzoyd 
(including any street), when executing works under 
this Chapter or otherwise carrying into effect the abating 
provisions thereof, if such materials are not claimed 
and taken away by the owner before the expiration 

. of seven days from the date on which they were remo- 
ved by the local authority. 

(2) A local authority selling any materials under 
sub-section (1) shall pay the sale-proceeds to the person 
to whom the materials belonged, after deducting 
therefrom the amount of any expenses recoverable 
from him by s~rch authority. 

(3) The provisions of this section shall not apply 
to any offensive matter removed by a local autl~ocity 
under the Act governing such authority. 

48. The executive a~tthority or any officer of the P O W W S O ~  

Public Health Departn~ent of the Government or of ?$LP:, 
the local authority, not below the rank of Health or 
Sanitary Inspector, may enter and inspect any premises 
for the purpose of' enforcing any of the provisions con- 
tained in this Cllapter : 

Provided that- 

(a) no such entry ~1~111 bc made between sunset 
and sunribe except when a nuisance is causeci by any- 
thing done or omitted to be done in the prentises bet- 
ween sunset and sunrise ; I 

(b) no dwelling 11c)use shall be so entered without 
the cotlscnt of the occupier thereof unle~s he has recei- 
ved at least twentpfo~u houl.s previous notice of the 
intention to make such cntry ; 

(c) s~ac ien t  notice shall, in every case, be givon 
to enable the inmates of any apartment appropriated 
t o  women to withdraw to some part of the premises , 

where their privacy m y  be preserved ; and 

\ 
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(d) due rwrd shall be paid, so far as may be 
compatible with the exigencies of the purpose of the 
entry, to the social and religious usages of the persons 
residing in the premises. 

Power OF 49. If the local authority or its Health Officer 
- m e n t  makes default in doing its or his duty under this Act 
in case of 
dekUltby in regard to the abatement or prevention of nuisances, 
local the Government may authorize any of their officers 

to perform such duly and for that purpose to exercise 
any specified powers of the local authority or of its 
Health Officer or of both, in the local area, concerned 
and the expenses incurred by such officers shall be 
met from the funds of the local authority. 

50. If a nuisance under this Act within, or affecting 
any part of, a local area, appears to be wholly or partly 
caubed by some act or default committed or taking 
place outside such local area, the local authority may 
take or cause to he taken against any person in respect 
of such act or default any proceedings in relation to 
nuisatlces, authorized by this Act in the like cases and 
with the like incidents and consequences as if the act 
ot. ctefault were committed or took place wllolly within 
suck local area. 

2 

.ohibition 51. ( I )  No persoil shall deposit, or cnusr or Shffe~. 
' tho. 
pos~t 

any member of his family or household to &posit any 
rubbish, carasses of animds, any dust, dirt, dung, ashes or 

:., 1n 
'cot, etc. 

refuse or filth of any kind, any animal matter, ally 
broken glass, eartl~enware or other rubbish, or any 
other thing which is or may be a n~lisance, in any 
street or in any arch under a street, or in any drain 
beside a street, or <)n any open space (not being private 

or on any quay, jetty or landing place, or 
on any part of the sea-shore, or on the bntlk of any 
water-course, except in such receptacles as may be 
provided or at such places, in such manner and at 
such hours as may be fixed by the Health Officer. 

\ 
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(2) No person shall ease himself, or cause, 
permit or suffer any member of his family or house- 
hold to ease himself in any such street, arch, drain, 
open space, quay, jetty, landing place, sea-shore or 
bank aforesaid. 

(3) Any person easing himself in any private 
open space shall immediately cover up the excreta with 
earth. 

CHAPTER VII. 

PREVENTION, N~TIFICATION AND TREATMENT 
OF DISEASES. 

PART I. 

Infectiotw Diseases in Qenercrl. 

52. For the purposes of this Part, infectious Infectiour 
disease ' means (a) acute influenza1 pneumonia, (b) an- d i ~ e a ~ 9 +  
thrax, (c) cerebro-spinal fever, (d)  chicken-pox, 
(e) cholera, (f) diphtheria, ( g )  el~teric fever, (It) leprosy, 
(i) measles, (j) plague, (k )  rabies, (2) relapsing fever, 
(m) scarlet fever, (n) smallpox, (0) tuberculosis, (p) 
typhus or (q) any other disease which the Government 
may, from time to time, by notification, declare to be 
an int'cctious disease either generally throughout the 
'[State] or in such part or parts thereof as may be 
specified in the notification. 

53. (1) In the event of the prevalence or threatened zp:$ti- 

outbreak of any infectious disease in any local area, 
or of any unusual mortality therein, the local authority haalthstaff. 
concerned shall provide such additional staff, me&- 
cines, appliances, equipment and other things as may, 
in ihe opinion of the Health Officer, be necessary for 
-- 

1 This word was substituted for tho word "Province" by b, 
Adaptation Order of 1950. 
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the treatment of such infectious disease and preven- 
ting it from spreading, or for investigating the cause 
of such mortality, and preventing it, as the case may be: 

Provided that, if the local authority does not 
agree with the opinion of the Health Officer, the matter 
shall be referred to the Director of Public Health whose 
decision shall be final. 

(2) In the event aforesaid, if the Health Officer 
considers that imrnedia;te action is necessary in the 
interests of public health, he may, notwithstanding 
anything contained in sub-section (I), appoint such 
additional staff and obtain such meacines, appliances, 
equipment and other things as may b,- necessary, and 
the expenses incurred in respect thereof shall be met 
from the funds of the.loca1 authority. 

(3)Every appointmenr nude under sub- 
section (2) shall be reported fol-thw~th ro the executive 
authority and by such authority ro the local authority 
concerned at its next meeting. 

Provision 54. (1) (0) The loci11 autllority may, and if so 
andmain- required by t11c Govcr~znlznt shall, provide or cause 
tenance of to be pro-dideci, hospitals, waras: or other places for isolation 
hospital3 the reception and treatmcllt of persons suffering from 
and wards. illfectious diseases. 

( b )  . . For the piirl>ose uf lhe reception and 
Ireattnent of' such persons, :1 local authority miy- 

ti) itself build such hospitals, wards or 
places of reception, or 

(ii) contract for the use of any such hospital 
or part of a hospital or place of reception, or 

(iii) enter into an agreement with any person 
having the management of any such hospital, for the 
reception and treatment therein of persons suffering 
from infectious diseases. 

jc) For the purpose aforesaid, two or more 
local authorities may in combination provide a 
Gonunon hospital or place of reception, 
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(2) A local authority shall not be deemed to 
have discharged its obligation under sub-section (1) 
unless the hospitals, wards or places of reception in 
question are maintained in accordance with such 
general or special orders as may from time to time 
be issued by the Director of Public Health. 

55. A local authority may, and if so required by Provisionof 
the Director of Public Health shall, ambulances, 

etc. 
(a) provide and maintain suitable conveyances, 

with sufficient attendants and other requisites, for the 
free carriage of persons suffering from any infectious 
disease ; and , 

(b) provide proper places and apparatus and 
establishment, for the disinfection of conveyances, 
clothing, bedding or other articles which have bcen 
exposed to infection ; and when any conveyanccs, 
clothing, bedding or articles are brought to any such 
place for disinfection, may cause them, at its discretion, 
to be disinfected, either free of charge, or on payment 
of such fee as it may fix. 

56. Every medical practitioner who, in the course Medical 
of his practice, becomes cognizant of ihe existence of ~&$!!oncrs 
any case of enteric f'ever or tuberculosis it1 any privute jnfornlation 
or public dwelling other than a p ~ ~ b l i c  hospital shall, ofcertain 

infectious if the case has not been already reported, give infornla- 
tion of the same with the least practicable delay- 

(a) in municipal areas, to the executive authority, 
the Health Officer or a Sanitary Inspector ; and 

(b) in non-municipal areas, to the Health OEfrcer, 
a Health or Sanitary Inspector or the village headman. 

Explanation.--In this section, ' nied ica l pract i- 
tioner' includes a hakim or vaidya, whetiler registered 
or not. 

57. (1) If it appears to the Health Officer that the Frohibition 

water in any tank, well or other place, if used for drink- of the usa of water fmn~ 
ing or any other domestic purpose, is likely to engender 

Fuse the- sp~ead of any infectious disease, he nluy, source. . . "  
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by public notice, prohibit the 
said watq generally or for 

(2) No person shall remove or use any water 
in respect of which any such notice has been issued 
in contravention of the terms thereof. 

Ruwval of 

(a) (i) is without proper lodging or accom- 

(ii) is lodged in a place occupied by more 
than one family, or 

(iii) is without medical supervision directed 
to the prevention of the spread of the disease, or 

(iv) is in a place where his presence is a 
danger to the people in the neighbourhood ; and 

(b)  should be removed to a hospital or other 
place at which patients suffering from such disease 
are received for treatment, 

the Health Officer may remove such person or cause 
him to be removed to such hospital or place. 

(2) rf any woman who, according to ciistom, 
does not appdr  in public, is removed to an!. such 
hospital or place- 

(i) the removal shall be effected in such a 
way as to preserve her privacy ; and 

(ii) special accommodation in accordance with 
the custom aforesaid shall be provided for her in such 
hospital or place. 
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(4) Whoever- 

(a) obstructs the removal of any person to any 
hospital or other place under sub-section (I ) ,  or 

(b) leaves, or takes away any person from 
any such hospital or place in contravention of sub- 
section (3), 

shall be punished with imprisonment which may extend 
to three months, or with fine, or with both. 

Prohibition 
59. (1) No person who knows that he is suffering of the 

from an infectious disease not specified in Part I1 of exposure 
o f  other this Chapter shall expose,other persons to the risk ofpersonsto 

infection by his presence or conduct in- irrf%tion. 

(a) any market, theatre or other place of enter- 
tainment or assembly, or 

(b)  any school, college, playgrv~tncl or such 
- othcr place, or 

(c)  any hotel, hostel, boardil~g house, choultty, 
rest-house, or club, or 

(d) any factory or shop. 

' Exp1matioir.-A pcrson shall be deemed to know 
that he is suticring from an infectious disease within 
thc meaning of this sub-section if he has bccn informed 
by the I-ietltl~ Ofliccr or any othcr officer of the Public 
Hcalth Dcpar-tmcnt of tlie Government or of u local 
authority, not bclow tlie rank of Health or Sanitary 

ra,il Inspector, or 11 medical practitioner registered ullder 
ndu] the '[Tamil Nadu] Medical Rcgistrntion Act, 1914, 
1 that Itc is SO suffering. 
1914. 

(2) No person who has the care of a pcrson 
whom he k ~ ~ o w s  to he buffering from a n  infectious 
disease not specified in Part II of ttns Chapter shall , 
cause or per~iiit t hai person lo expose others to the 
risk of infection by his presence or collduct in any 
place referred to i n  sub-section (1). 
- .- -- 

1 These words wore substituted for the word " Madraso by 
the Ta111il Nadu Adaptation of Laus Ordor, 1969, as amended by 
the Tamil Nadu .I\daptntion of Caws (Second Amendment) Order, 
1969. 
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60. No person shall, while suffering from, or in 
Pewrn  Dot circumstances in which he is likely to spread, any 

infectious disease- 

(a) snake, carry or offer for sale, o r  take any 
part in the business of making, carrying or offering 
for sale, any article of food for human consumption ; 
or 

(b) engage in any other occupation without a 
special perrmt from the Health Officer of the local 
authority concerned or otherwise than in accordance 
with the conditions specified therein, 

Prevention 61. If, in  any local area, any infectious disease 
of infazioas transmissible to man breaks out or is in the opinion of 
diseases 
traasmi~ible the Health Officer likely to break out, amongst cattle, 
from or other animals, it shall be the duty of the Health 

, animals. Officer to recommelzd to the local authority thc ndop- 
tion of such mssures as he may deem necessary for 
suppressi~~s or mitigating the disease or for preventing 
the outbreak or threatened outbreak thereof ; and the 
local autlwrity shall consider sucll recommendt~tions 
and take such action tl~ereon as to it 11lily seem suitable. 

Part 11 

lira tljTi'CI / t l fectio~r~ l)isc*cr.ws. 

Sotified 62. In this Part, notified disease means, - 
discases 

(a) cetebro-spinal fever, 

(b) chicken-pox, 

(c) cholera, 
(d) diphtheria, 

(e) leprosy, 
Of) measles, 

(g) plague9 
(h) qbies, 

\ 
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(9 scarlet fever, 

(j) small-pox, 

(k) typhus, or 
( I )  any other disease which the Government 

may from time to time by notification declare to be a 
notified disease for the purposes of this Palt either 
generally throughout the '[State] or in such psrt or 
parts thereof as may be specified in the notification. 

from a notified disease : 

Provided that, if the building or place is o~cupjed, 
notice shall be given in writing to the occupant, or 
be conspicuously affixed on such building or place, 
no1 less than thirty-six hours before it is entered upon. 

(2) The owner or lessee of such building or phcc 
4 ~ 1 1 1  be entitled to compensation for any damage or 
expenses ;ncur~.ed and to a reasonable rent for the 
period during which ia had been occupied or used fo r  
any of the purposes referred to in sub-section ( I ) .  
Such compensation and rent shall be fixed by t h ~  
Disrrict Collector. 

(3) The Hevlth Oflicer shall, W I ~ L I I  ally S ~ C I I  
building or place ceases to bc occupied or used f o r  
;my of the purposes aforesaid, cause it to br: 
thoroughly disinfected and cleansed. 

64. Every medical practitioner who, in the course ldormatior, 

of his practice, becomes cognizant of the existence teqrding 
nottfied of any notified disease in any private or public dwelling disease. 

other than a public hospital and 

1 This word w s i  - iubstituted for the word * * p ~ , h  & the 
Atlaptation Order of 1950. 

1 2 5 - 1 6 4 3  
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w r y  manager of any factory or public building, 
cvcry keeper of a lodging house, every head of a 
family and every owner or occupier of a house, who 
knows or has reazoa to believe that any person in any - 
premises under his management, control or occupation 
is suffering from, or has died of, a notified disease, 

shall. if the case has n3r been already reported, 
give information of rhe same with the least practicable 
delay - 

(a) in municipal area$, to the executive authority, 
tee Health Officer nr a Sanitary Inspector, and 

(6) in  non-municipal areas, to the Health Officer, . 
a Health or Sanitary Inspector or thc village headman. 

Explaizt~tion.--1.1 this section, . ~nedical practi- 
tioner' includes a hakin1 or vaidya, whether registered 
or no:. 

65. (1) The Health Officer or any person authorized 
by him in this behalf may -- 

(c) at all rzaso~~.ibie hours, iuspezt with or 
wlthaut assiktallt\ any place in ~ ~ l u c h  any notified 
~ l i ,~a \ r :  14 reported irr suspected to s\ist, without noticc 
in t11c cn,ic of factories, \~ror'ksllops, \~orkplaces, offices, 
bu\in:ss places and the like ~ ~ n d  after giving such notice 
as may appear to him I-cn4onable in other cases, in- 
cluding dwelling houscs : and 

(h)  take such ~~~cusures  as he m y  consider 
11ec:ssary to prevent the qread of such disease beyond 
such place. 

(2) The power\ conferred by sub-scctiotl (1) 
011 tile Health Officer ~llay, i n  municipal areas, be 
exercised also by the executive authority or any person 
authorized by such authority, 

66. (1) If it apps r s  t 
destruction of any hut or 

vent spread the spread of any notified 
of infection. to the owner and the occ 

---- - 
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previous notice of his intention as may in the circum- 
stances of the case appear to him reasonable, take 
measures for having such hut or shed and all the 
materials thereof destroyed. 

(2) Such compensation as the local authority 
may consider reasonable, shall be paid to. any person 
who in its opinion sustains loss by the destruction of 
any hut or shed urrder the powers conferred by sub- 
section (1) ; but save as providtd in this sub-section, 
no claim for compensation shall lie for any loss or 
damage caused by sny exercise of the powers afore- 
said. 

67. If, on the application of the Health Officer, Closure of 
a Magistrate (not being a Magistrate of the third class*) f;",';;sf!, 
is sstisficd that it is necessary in the interests of public 
health that a lodging house or any place where articles i 
of food are sold, or prepared, stored, 01 exposed for ' I 1  * 

sale, o r  distributed, should be closcd on account of 1 
the exibtence or recent occurrence 111 such lodging kouso I < 

or place of a cajc of notilic(q disc'!se, the hla!:istr-ltc 1 1  
I 4 

may, by order, direct it to bc clvsecr cllltil ~ h c  cxpiry I 
of su:h p~riod as may hc spsiticd in thc order or 11ntll I 

1: is ccrtificcl by the I-lealrl~ Olficcr to kc frce from I 
I nfcct ,011. I I 

I 

68, No pxson ;lutll-- -. 

(1) send or take to any laundry or public wnsfl- Infected 

hwse or any public water-a,urse, tank or well, for $ O ~ ~ ~ ~ ~  

the purpose of being wa:hed, or to any place for the ,o laundry. 

purpose of being cleansed, any clothing, bedding or 
other urticle wltich he kriows to have be211 cxposccl to 

I 

i~zfection from ally notified dismse, unlss sue11 article 
has be2n disinfected by, or to the satisfaction 01; 
the Health Offier, or a regi &red u~edical prac! itioil :la, 

--- ---- ---- -- -r -, - - 
* According to c1,ause (b)  of sub-section (3) of section 3 of tllc: 

, 
Code of Criminal Procedure, 1973 (Centtul' Act 2 of 1974), which 
3ame into force on the 1st April 1974, any reference to a Magistrate 
J F  the third class shall baconstrued as a ralbrencc to a Judicial Magi\- 
rate of the second class. 

\ 

1 - r  7 d - 
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or u n k  under instructions from such a person, it is 
sent  with m~per precautions to a laundry for the 
purpose of disinfection with notice that it has been 

to infedion ; or 

(2) placa or cause or permit to be placed in any 
dust-bin or other receptacle for the deposit of refuse 
any matter which he knows to have been exposed to 
infection from a notified disease and which has not 
been disinfected. - 

69. (1) No pzrson who kaowz that he is d e r i n g  
from a notified disease sl~~ll-  

(a) enter auy public coilveyance used for the 
conve.vance nf passengers at separatc fares, or 

(b) enter any other public conveyance, 

without previously notifying the owncr, driver or 
conductor thereof that he is so sufl'ering. 

(2) No person Ixufitlg the care of n PE~SOII  

whom he knows to bc suffering from il notified 
disease shall permit that person to be carried- - 

(u) in any public; cotlveyancc used l'or Llrc 
contrcyancc of passengers ;it separate fiircz. or 

(b) in any other public: conveynt~cc, , 

without previously notifyillg t hc o\v nur,"dr+r or 
co~lcluctor thcrcof that tllc person is so sitirering. 

(3) The owner, driver, or conductor of a public 
c;onveyance used for thc conveyance of passengers at 
separate fares shall not convey therein a person whom 
he knows to be suffering from a notificd disease, at 
any time when a passenger not sufferi~~g from suc l~  
disease is being conveyed therein : 

Provided that a person suffering tiwm a itolilit.tl 
disease may be conveyed in the public conveyall= 
aforesaid, in such cases of emergency and subject to 

restrictions and safeguilrds as may bc notified 
by the Government. 

I 
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(4) The owner or driver of any other public 
conveyance may refuse to convey therein any person 
suffering from a notified disease until he has been paid 
a sum sufficient to cover any loss and expense which 
will be incurred by reason of the provisions of the next 
succeeding sub-section. 

(5) If a person suffering from n notified diseasc 
is conveyed in a public conveyance, the person in charge 
thereof shall as soon as practicable give notice to the 
Health Officer of the local area in which the conveyance ' 
is usually kept and before permitting any other person 
to enter the conveyance slzall cause it to be disinfected. 

(6) The local authority when so requested by 
the person in charge of a public conveyance in which a 
person suffering from a notified direase has been 
conveyed shall provide for its disinfection. 

70. No p;rsoo shall, without a special pcrmit L,,aing or 

from the Health Officer, let or sub-let, or permit or sub-lettinga 
suffer any prospective tenant to enter a building itt building 

accppied by which he knows or has reason to ktzow that :i person an tnfected 

kas been suffering from a notified diseasc, within the person. 

three months, immediately preceding. 

71, (1) No person who knows that he is surering Prohibition 
from a notified diseasc sl~lll expose other persons to $$;lzposurc 
the risk of infection by his prese~lcc or conduct in- penonst0 

infection. 
(n) any street or public place, or 

(b) any ~ m k e t ,  theatre or other place of 
entertainment or assembly, or 

(c) any school, college, playground or such 
other place, or 

(4 any hotel, hostel, boarding house, choultry, 
rest-house, Or club, Or 

(e) any faoto~y Or shop. 

8xphnation.-A jxrson slrall be dwmd to h o w  
that he is suffering from a notified diseasa within the 
meaning of this sub-section if he has been informed by 
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the Health Officer or any other officer of the Public 
Health Department of the Government or of-a local 
authority, not below the rank of Health or Sanitary 
Inspector, or a medical practitioner registered under the 
'[Tamil Nadu] Medical Registration Act, 1914, that 
he is so suffering. 

(2) No person who has the care of a person whom 
he knows to be suffering from a notified disease shall 

'cause or p~rmit  that person to expose others to the 
risk of infection by his presence or conduct in any 
place referred to in sub-section (I). 

72. (1) If a case of notified disease occurs on any 
premises, the Health Officer may, whether the person 
suffering from the disease has bsen removed from the 
premises or not, make an order forbidding any work to 
which this section applies, to be given out to any persoll 
living or working on those premises or in such part 
thereof as may be specified in the order, and any order 
so made may be served on the occupier of the factory 
from which the work is given out or on any contractor 
employed by snch occupier. 

(2) An order under this section nlay be expr.cssej 
10 be operative for a switied time or until the prcmiscs 
or any part thereof spe~iiied in the or.cier have bccll 
disinfected to the satisfact ion of the Health Officel-, 
or may be expressed to be inoperative so long as an)r 
other reasonable precautions specified in the order are 
taken. 

(3) Tllis bcc~ion iapplics to l l lc lniaking, cleaning, 
\vnshing, altering, ornamenting, finishing or repairing 
of apparel and ally work incidental thereto, 
aria to such other classes of work as m9y from time to 
time bc notilicd by the Director of Public Health. 

--. -- .. - -- 
I ~ h e s c  wolds were substilt~ted for the word " Madras" by tho 

Tamil Nndu Adaptation of LawsOrder, 1969, asamended by the Tamil 
Nadu Adaptation of Laws (Second Amendment) Order, 1969. 
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74. (1) No person having the charge or control of E,gtf0f 
the body of any person who has died while suffering -n, 
from a notified disease shall permit or suffer persons to d y w  while 

come unnecessarily into contact with, or proximity 

(2) No person shall, without the sanction in 
writing of an officer of the Public Health Department 
of the Government or of the locaC authority concerned, 

(3) (a) If any such body (not being a body kept 
in a mortuary) remains undisposed of for more than 
twelve hours without thc sanction referred to in sub- 

if the dead body of any person is retained in 
any building so as to endanger the health of tlze inmate.; 
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Power of 
Magistrate 
to prohibit 
an assembly 
of more than 
fifty persons. 

recovered, as if it were a tax due to it, by the local 
authority from any person who would have been legally 
li&e therefor but for such removal. and disposal, 
unless in the opinion of the local authority he is too 
poor to do so. 

(4) [a) If any pxson dies in a hospital or a 
place of temporary accommodation for the sick while 
suffering from a notified disease, and the Health Officer 
certifie; that in his opinion it is desirable, in order 
to prevent the spread of infection that the body should 
not be removed from such hospital or place except for 
the purpose of being taken direct to a burial or burning 
ground or a crematorium for bzing forthwith buried or 
cremated, no person shall remove the body from the 
llospital or place except for such a purpose. 

(b) When the body is removed for the purpose 
aforesaid,' it shall forthwith be taken direct to a burial 
ot burning ground or a crematorium, and there buried 
or cremated with the least practicable delav. 

(5) Without the permission of the Health Officer, 
or a Magistrate, no person shall cause or permit to be 
carrid in a public conveyance the dead body of any 
person who has died while suffering from a notified 
disease. 

75. In the event of the prevalence of a notified 
disease in any local area, on the application of the 
He21th Officer, any Magistrate, not being a Magistrate 
of the third class*, having local jurisdiction shall have 
power to prohibit either generally, or by special order 
in any individual case, assemblages consisting of any 
number of persons exceeding fifty, in any place whether 
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76. '[(I) (a) In the event of the prevalence or 
threatened outbreak of a notified disease in any place to ,,f,, 
or area, tho Government may declare tl~ac such special 
an place or area is visited by, or threatened with, f : ~ ~ ~ : S , ~ ~  
outbreak of such disease. control 

notified 
(b) The power conferred on the Governrnent discaqes. 

by clause (a) m y  also be exercised, in the case of a 
place or area situated in a district, by the Collector 
of the district subject to the control of the Govern- 
ment. 

(c) Any declaration made by the Government 
under clause (a )  or withdrawal thereof in whole or in 
part shall be published in the Fort St. George 

Gazette and shall come into operation on the date  
of such ~ublic:  +ion. 

(4 Any decl:lration made by the Collector 
under clause (b )  or withdrawal thereof in whole or 
in part shall be published in the district gazetic, and 
shall come into operation on the date of such publi- 
cation.] 

(2) 2[When :i declariltion unclcr clause ( c t )  01. 
clause (b)  of sub-section (1) comes into operation and 
until it is withdrawn, theCollectorof the district or any 
person duly aut hi) rizetl by him by gcner;~ l or specia 1 
order, or if empuwzred in tlli:, behalf by rules made 
under this Act, t hc Health Officet' or : ~ n y  other office,. 
of the local authority concernetl or any officer of 
the Governmenl other than the Collector may, sub- 
ject to such exCepblOnS, restrictions, limitations and 
conditions and to such control :IS nwy be prescribed, 
either generally 01' in thc  cosc of thc norificd disease 
to which the decl:lr:~tion relntcs, excrcise the following 
powers, namely :--I 

.-- ...- _ _ 
I This sub-saction was substituted for the original sub- 

ection ( 1 )  by section 7 (i) of the Madras Public Health (Amend. 
neat) Act, 1941 (Madras Act XIX of 19-11), re-enacted per- 
=neatly by section 2 (1) o f ,  and the First ScJ~edule t ~ ,  

Tamil Nadu Recoacting Act, 1949 (Tamil Nadu 

Thiswas substituted for the words, figure and bmckets "The 
wera which may be conferred under sub-section ( 1 )  are-" by 
:tion 7 (ii), tbld. 

\ 
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(rr) pawer to order the evacuation of infected 
houses and houses adjoining them or in their neigh- 
b o u r h n ~ d .  0 1 .  gcncl-ally of all houscs in arC-infected 

( b )  p3wer to make vaccination ancl preven- 
tive inwulationu compulsory subject to the provisio~ls 
of sub-section (3)  ; 

I (c) p3wer to direct- I 
i i )  th:t! p3rt3nr arriving from places out- 

side the local area, or resitling in any building adjacent 
to, or in the neigl~bourhood of, an infected building, 
shlll be exlminel  by any spec;fierl medical officer or 
by any one of a sl;:cified class of medical officers ; 

(i!) that the clothing, bejding or other art:- 
cles belonging to such persons shall be cf~sinfected, i f  
there is reason to suspcci 1h:ll [hey have been exposecl 
to infeciion ; and 

( . i ; )  Lhnt m y  such person sls~ll  give his 
:1cIJre;s ;tnA prcsenl Iirn5elf daily for rne.iicil exam,- 
n.ition a t  a rpecificd [.me :end place, !'or :I period nl)L 
exceeding ten clay\ ; 

(rl) p.)\vt.r to [:!kc 5ucl1 measure.; : IS  ~ I ; I Y  bc 
llcccc\:1''4'- - 

( I )  in !.ccpcct of, crr in rol;l~ic>~l to, pzrsons 
cxl>s.;cd to ~ n f c ~ i i o n  from any notiiieil t l isc:~.;~, or I.hcly 
to I 11Tect ot her pcrsons with :inlr such cli.;ca\c,  nil 

( i i )  it1 rcspect of, 01. In relalioli lo, arliclcs 
expgsel to infection from any notifie.1 rlisc:~sc, or 
lrkely to infcct persons with any  such ~ l i \ ~ i t ~ ~ ,  

including, in case ( i )  thc p1;~cin~ of I*C';LI-~CI.OIIS 

o n  the msvemcnts of such pcrqons, ;~nd 111 c:~.;c ( r , ) ,  

the destruction of such~lrticlcs , ~ n d  thc p1:lcing of rcs- 
trictions on   heir expgrt from, import into, o r  tr.:lns- 
p.)rt within, the local area ; 

( e )  p >w13r to Jirect that :it any placc wit h;n ajr 
outside the locsl area, any con.;ign~~~cnt of gianin 
cxp3rte:l fr.3~n, or imp3rtc:i i nlo, sucl~ arc:[ by rnil, 

\ 
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. . 1 road or otherwise, shall be examined and, if neces; IS) 

unloaded and disinfected in any specified rncj,,cr 

(3) (a) If any person who, or 3 child in whosc 
care, i s  sought to be vaccinart\d or ;noculsted 
in pursuance of the power referred to :n 
clausc ( b )  of sub-section (2), declares before a 
Magistrate spec~ally empowered by the Go\ el n- 
ment in this behalf that as n result of  a 

foresx;d undertnk'ng to subject hiillself and the m e n -  
ers of his tilm;ly to i\olr~t,on of such description ; i ~ d  
r such period and lo \uch f ~ ~ r l h e r  rcstrict.o~;c, ;f  iiny, 
may be direcied hy the Mag'strare : 

( h )  Any person who commirs a hrcac l~  of ;11y 
king gi\cn by h.m undcs cl::use ( ( I )  shall t c  
d \v.t11 imprisontnent which may cxtcntl ;i) 

onthq, or with fine. o r  with both. 
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ropmty uoder the powers conferred by this section ; 
&ut save as providcd in this sub-section, no claim for 
compen\:lticln sl~all lie For m y  loss or d9m:lge caused 
by any escrci\c of tllc powers aliwesaid. 

77. (1) The occupier of every premises, or if the 
premises are unoccupied, the owner thereof, shall take 
rach steps as may be reasonably practicable for the dei- 
traction of rats, mice and other animals susceptible 
to plague infecting such premises. 

(2) Where the Health Officer is of opinion that the 
occupier or owner of any premises has failed to fulfil the 
obligation laid nn him by sub-section ( I ) ,  he may 
either- 

(a) serve a notice on such occupier or owner, 
~azquiring him to take such steps and within such time 
ns may be specified in the notice, or 

(b) enter up311 such premises nnd take mtch 
-;teps as may be nece5sary fur the purpose of destroy- 
i n g  the rats, mice and other animals susceptible to  
plague infesting t he  same, after giving not less than 
ttventy-four hours prcvious notice to such occ~lpier 
or owner. 

(3) Any expen-;es incurred undcr clause (b)  of 
.;ub-\cction (2) tnay be recovered by the local authori- 
ty c.~ncerned from thc occupier or owner, as the casc 
!,lay be, us if i t  were ii tau due from hint to the local 
authority. 

P;lrf t0. 

Vcnereul rfiseuses. 

78. ( 1 )  A 1oc:il authority may, and i f  so required 
by the Govcrnmznt shall, make such arrangements in 
its local arcil :is may be directed by the Government 
for- 

((1) the free diagnosis and treatment of persons 
qupering, or uuspected to suffer, from venereal diseases; 
:I n c l  
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(6) the prevcution of infection from such 

(2) The Aocal authority may for the purpose men- 
tioned in sub-section ( I ) ,  enter into a contract- 

(a) with any other local authority , or 

(6)  wilh a hospital or uiedical institution rc- 
cognised by the Government in this behalf, or 

(b) instruct him in regard to thc ~ilensures 
necessary for preventing the spread of thc discasc ; 
and 

I 

I (c) furnish him with such othcr infornution 
relati~ig to the disease as may bc provideti by I hc. 
Director of Public Hcalth 
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and if he h d s  that l[such person is not suffering] 
from a venereal disease, or has been cured thereof, to 
furnish to such person a certificate to that effect in the 
prescribed form. 

Part W .  

Power to make rules. 

CHAPTER vrIr. 

Maternity utltl Child- Wd!frrr.e. 

82. Every local aulhority shall bo bound to carry 

CHAPTER I'X. 

Mosquito a n r r o l .  

shall, after such extension- 

(u )  have, keep, or maintain within such area 
:tny collection of standing or flowing watcr in which 
mz~sq~itoes breed or are likely to breed, or  
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( h )  cause, permit, or suffer any water within 
such area to form a collection in which mosquitoes 
breed or are likely to breed, 

uliless such collection has been so treated as 
elYec!ively to prevent such breeding. 

Explattation.-Troughs used for cattle and in frc- 
clucnt [fie bhall 1101, until the contrary i s  proved, be 
t1c:inccl LO bc collections of water 111 which n~osquitocs 
brecLt or  arc likcly to breed. 

(2) Thc l~alural  presence of mosquito I:irvne 111 

any standing ol- flowing wntcr shall be evldc~lce that 
moscluitocs 21.c brccding in ~ L I C J I  wntcr. 

84. ( 1 )  Tnc lic:~Jl li Ofiticor r a y ,  by ~ l o t ~ c c  in Treatment 
, , of mosquito \v~' , l ;~le,  I 'CC[UI~L '  t!l!' ()\YIlCr O f  ~ I I C  OCLU1)lCI 01 ;illy P ~ ; I C L  brecdins 

I ; ~ I ~ ; , I I I I ~ J ~ ~  ally collcct~oi\ oS 4tancl1ngo1' I ~ O M O I I ~  \vatel- places. 

in which mo<qt~iLoc\ brccil oi::r; likcly 10 brcctl, w~t l~i l l  
such tiiuc a4 nlay bc spscllie~! in the 110i;ce, not being 
I(:\\ L I ~ : \ I I  L L V C I I L ~ - ~ ~ I I I .  IIOLII  h .  to t i~kc  \ L L C J I  Inca\urcb with 
1 C r [ l S C !  10  ~ 1 l C  \.111lC, OI 1 0  (I'CLIL 111~ 5~llllt' by \ U L ~  p[\yst- 
c ; \ I ,  C ~ I C I I ~ ; C , I  1 01.  biologic,^ 1 ~ l ~ ~ t h o t l ,  1 1 ~ .  J I ~  I I I~ :LS~LTC\  

(11. , I  ~ncihotl. aypro~ctl  by lhc U~scc~cv or 1'ul)l L I i 

Hc;~lth, ; I >  tiic Hcnlll~ Ofli(*c~ nl.!y C O I ~ ~ , I ~ I C I  
j ~ ~ r ( , ~ l , l c  i l l  tlkc c ~ l c u ~ n ~ L , ~ n c ~ s .  

(2) 1f a ~ ~ u t i c c  t~ndcr ~ L L ~ - ~ C C ~ ~ O I I  ( I ) ;\ \L'I \/cd 
011 t l ~ c  occup:ci., hc \hall, 111 1t1s ab\cncc of a contract, 
exprc\~cd or to L I I C  L'c)II~I.:II.~, bc cn(~llc<I to 
rcc;)vGr from thc ow[lcr ~111~ r c ; i > o ~ ~ . ~ b l ~ \  cxpLn\e, ill- 
currctl by him in tilk I I ~  thc rne:I\ures or .~t lopt~ng ihe 
~n,~illotl oi' ! r  C : I \ I I ~ ~ : I ~ ~ ,  4pcc'licd i r ;  the ~ ~ o l ~ c z ,  and m ~ y  
( l c , l ~ i ~ i  111c ; I I I ~ O I ~ I ~ (  0 1  \ L I C I I  c*\ l l<  I\\c\  SIX 111 \ljc I C I I I  \+ll>i(.ll 

i b  1111,i1 01 \iIl~cl\ 111.iy \ I \ C I C . ~ S L L : I  I ~ c ,  ~ I I L *  I ' I O I I I  111111 lo 

t l l C  O L V l l L ~ r .  

85. 11' 111~: person on who111 a I1011~c is scrvutl ~ ~ ~ ~ j ~ h  

untlc:. scc\ion 54 f u l l 4  or I .C~LI \C\  10 take I ~ L .  I I I C ~ S I L I . C , ,  Offi~t'r'b 

or adopt L : ~ C  ~n(:tl\l id of ~ I . L ' ~ ~ I  111:11t, \p\.c.itied in such powers 
111 C d 5 t  of 

n . , l  ice willi i~l  ~ l i ~  ~ 1 1 1 1 ~  ~ P C C , I ' ~ U J  ~IIL.I.GI 11, ( h ~  Healtll default. 

Officer may hinl\cll' ta hc \uch Illa:1sLI rc\ or adopt s11cJl 

' \  
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Protection 
of anti- 
mosquito 
works. 

Pcohibition 
oiinter- 
fercnce 
with such 

' works. 

Power of 
Health staff 
to enter and 

, inspect 
1 premises. 
1 

treatment and recover the cost of doing so from the 
owner or occupier of the property, as the case may be, 
in the same manner as if it were a property tax. 

86. Where, with the object of preventing the breed- 
ing of mosquitoes in any land or building, the Govern- 
ment or any local authority, or the owner or occupier 
at  the inqtanct: of the G~vernment or any local authcl- 
rity '[have constructed any works] in such land or 
building, the owner for the time being as well as the 
occupier for the time bsing of such land or building 
chall prevent its being used in any manner which 
causes, or is likely to cause, the detcrioratio~z of such 
works ; or \+.hick impqirs, or is likely to impair, their 
efficiency. 

87. ( 1  ) No person shall, without thc consent of the 
Health Officer. i nterfcre with, injure. dcstroy or ren(ler 
useless. any work executed or any mi~tcrial or things 
placed in, u~tcler, or up:in any iand or building, by or 
under ths orders of thc Health Officer with the objcct 
of prevcn(ing l11c brccding of mosquitoes Iherein. 

(2) 11' ~ l ~ c  provi\ionb 0 1 '  wh-scction (I)  arc: con- 
travcllcd by any person. tht '  He:\ltli Oficcr nlay rc. 
cyccute the \\rork or rc.p(i\cc thc: tnatcrinls or thing*. 
:IS the caw [nay hc. and thC co\t or cluing so \1tn11 I,c 
recovered front quch pcr\ot\ in rlw .;:ttlle nlunner ;IS if 
i t  were a pr'opwty tax. 

88. For the purpx.c of et~forcit~g the provisiolls 
contained in this Chapter. the Health Officer or ~LIIJ* 

of his subordinates not below the rank of Hcalth 
or Sanitary Inspector may, at all reasonable times, after 
(+ring such notice in writing as may appear to liiin 
b 

I.casotlable. cntcr and itlspcct :~ny land or buildirt;: 
\vithit~ his jurisdiction; BIIJ the occ~~picr or the o\i1t~c>r., 
i ~ s  the case may be, of S L I C ~ I  land or building, shall 
give all facilities necessary for such entry and inspec- 
tion, and silpply all sucli infor~~~at ion as may bc 
rcqnired of him for the purpose afdresaid. 

_ _ _ I- -- 
1 These z\lrortls were substituted for  the words "has construclod 

:lny w ~ r k s  by sectkn 3 ( 1 )  of, and thc Scxoncl Schedul: to. $ 1 1 '  
'Pnmil Nadu Rcpa~ l ing  and 41n:nding Act, 19.71 (Tanlil Y..<lr \ '  
XIV of 19-71). 
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CHAPTER X 

SANITATION AND BUILDINGS. 

Part I 

Residential Areas. 

89. (1) Every urban local authority skali, uithin NotiGcacio~~ 
one year from the commencement of this Act or t:gidcntia' 
within such further time as the Government may 
allow in the case of any such authority, notify in the 
prescribed mallner the localitjes, divisions, wards, 
streets or portions of streets in its local area which 
shall be reserved for residential purposes. 

(2) An irrban local authority may, at any 
tiinc subsequent to the issue of a notification under 
sub-scc~ion (I), notify additional localities, divisions, 
wards, streets 01% portions of streets, as areas which A 

shall be reserved for residential purposes, 

i 

1 
1 

, 

90. (1) Bcfuru isrtllng :I 110 tific;~lion under # ~ ~ ~ ~ $ ' f  

section 89, lhe loci11 auihority shall- Public 

Plalming iirl rcgard to- 

(ii) L ~ C  restrictions, limitations and con- 
Ji~ions, il' any, proposed to be imposed under wb- 
seaion (3) 01' sectioil89 ; and 

125-14-44 
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(b) publish in the prescribed manner for 
general information the situation and limits of the 
areas proposed to be reserved for residentiaI purposes 
and the restrictions, limitations and conditions, if any, 
proposed to be imposed under sub-section (3) of 
section 89, and consider all objections received by 
it within six weeks of such publication. 

(2) In the event of a difference of opinion 
between the local authority and the Director of Public 
Health or the Director of Town-Planning, the matter 
shall be referred to the Government whose decision 
shall be final. 

91. Any person aggrieved by the issue of a 
aga rut notification under section 89, may appeal to the 

Government whose decision shall be final. 

C o w  92. Upon the issue of a notification under sec- 
qusnces of notikatior4 tion 89, the following consequences shall ensue, 

namely :- 
(a) The construction or establishment of any 

new factory, workshop or workplace, or the carry- 
ing on of any new offensive trade in the areas speci- 
fied in the notlfication shall be absolutely prohibi- 
ted : 

'[Provided t hilt the local nutllority may, sub- 
jzct to such restrictions, limitations and conditions, 
as may be prescribed, permit any such constrnction 
or cs~abli\liment, if it is for thc purpose of 
carrying on such cottage industry as the Govern- 
ment may, from time to time, by notification, spe- 
cify.] 

(6) 11.1 the case of any facto~y, workshop or 
workyl;~cc. in exi~tcl~cc at the timc when the noti- 
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Explanation (I).-If work in any factory, work- 
shop, or workplace existing at the time when the 
notification under section 89 comes into force or  
any offensive trade carried on by any person at such 
time ceases to be carried on fol a continuous period 
of not less than one year, the resumption of work 
in such factory, workshop or workplace or of such 
offensive trade, as the case inay be, shall, unless the 
Government otherwise order, be deemed to be absolu- 
tely prohibited under clause (a). 

B Etxplanation (2).-In the case referred to in 
Explanation (I), where the period exceeds six months 

I but does not extend to one year, work in the factory, 
workshop or workplace or tbe offensive trade, as the 
case may be, shall not be resumed without the 
writren permission of the Health Officer unless the 
Government otherwise order. 

i 93. The Government may, by notification, direct Extensionof 
that the provisions of sections 89 to 92 shall apply sections 

89 to 92 to 
to any non-urban local authority specified in such ,,,,b, 
notification; and thereupon, the provisions of those local autho- 
sections shall apply to such authority as if it were rities. 
an urban local authority and as if the reference to 
the commencement of this Act in sub-section (1) of 
section 89 were a refereoce to the date of p~lblication 
of the notification  uncle^. this scctio~i. 

lDart 11 

Corrtrol over. Ifis(1t2it~11;~ B~lilllit~gs. 

94. (1) No person shail crect a new building New building 
on any ground which has been fillccl up with faecalnot to be 

or offensive vcgi;lablc or offenrivo animal matter ::;:$? i;es, 
or upon which any such nlatlcr has hcen clcposiled, 
unless and until the FIealth Officer ccrlilics illat such 
matter has been properly removed by excavation 
or  otherwise or has become or been reildered inno- 

4 4 - A  \ 
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(2) Against the refusal of the Health C)tEicer 
to issue a certificate under sub-section (I), an appeal 
shall lie to the Government whose decisio~l shall be 
final. 

cl-ing of 95. (1) If any court, yard or passage which is 
court* yard used in common by the occupants of two or more 
Or used Dasssge in buildings, but is not a public street, is not regularly 
cmmon. swept and kept clean and free from rubbish or other 

accumulation to the satisfaction of the Health Officer, 
&e may cause such court, yard or passage to be 

swept and cleansed. 

(2) The local authority may recover any 
expenses reasonably incurred by the Health Officer 
under sub-section (I)  from the occupants of the 
buildings which front or abut on the court or yard, 
or to which the passage affords ncccss, in such pro- 
portions as may be deter~lzincd by thc He:llth Officcr. 

96. (1) If any clwellirlg house or portioiz thereof 
appears to the Health Officer to be unfit for the pur- 

habitation pose of humin habi ta t~on ,  he Illay in c;isrs not failing 
under section 46, apply to the local authority to prohi- 
bit the use t!~ereoj for s ~ c h  purpose, ; ~ n d  such alltho- 
rity shall make an ordcr prohibiting the U\C 01' sucll 
dwelling house or portion for hun~ :~n  1 ~ t b 1  tn t ,cn 

. until in the opinion of the Health OAicer it is rendcred 
fit therefor : 

ProvYded that before making an order under 
this sub-section, the local authority shall give thc 
owner and the occupier or occupiers, if any, con- 
cerned a reasonable opportunity of showing 
cause why it should not be made. 

(2) When any order has been made undcl. 
sab-sectiou (1) the executive aull~ority shall cause 
a copy of the order to be communicated to the owncr 
as well as to every occupier cvncernccl ; :Inti every 

't i t  the such occupier shall be bountl to censl: lo inh. b 
dwelling house or portion tlzereof, :is tllc ctlsc m:ly 
be, within thirty days after the comrnutiic:~l'on of 
the ordkr to him. 
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(3) The owner of any dwelling house or portion 
of a dwelling house in respect of which an order 
under sub-soction (1) is in force, shall riot let or 
occupy, or permit to be let or occupied, such dwelling 
house or portion, or any part thereof, as a human 
habitation. 

I Part 111 - I 
I Abatement of 0 vercrowding . 

I 98. In  this Part- Definitions, 

I (1)  "tenetnent" nleans a dwelling house and 

I inclutles- 
(a) any part of  a dwelling house which is 

capable of separate occupation ; and 

(b) a stutlents'hostel under public or recogni- 
zed control, 

i 
but does 1101 incl~tdo a dwelling house or part 

of a d w u l l i n ~  hot~sc, occupied by thc owner thereof; 
:I nd 

(2) " la~ldlo~.tl " means ~l l e  immediate Iand- 
lo 1.11 ol' ~ l ~ c  occal>ict (11- ocC\~pic;ra of a lene~nt.n(. 

I ( N )  sl~;lll tn:~i~l\;li~l i t  in n h:lbitable condition ; 
:1nd 

(I?) ccxcepl tc111por.a rily on occasio AS such as 
~nnrriages ti10 liko, shnll not c:~u.so pr por~nit tho 
(cnement to be c j  ~~crcrowdecl : 

Proviclod that no procezdings shall be instituted 
against the landlord in respect of any infringement 
-. 

1 'rhis section was ,)ruittcd by section 9 of the Madras Public 
I [calth (Arnendme~lt) Act, 1941 (Madras Act XIX of 1941) 
rc-cnacted l~ern~a~lcli t ly by section 2 (1)  of, and the First Schedule to, 
the ramil N,tdu lic-cnnctiog Act, 19-19 (Tamil Nitdu Act X of 1949). 

Duties or 
landlord. 
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by him of the provisions of this section, unless a 
notice in wrlting that the tenement is not inti habi- 
table condition or that it is overcrowvdd, has been 
scrvd upnll the 1;ludlorcl or his agent by the Health 
Officer, and the landlord fails within such time as 
may be specified in such notice to take such steps as 
may be reasonably open to him for putting the tenement 
in a habitable condition or for securing the abatement 

' of the overcrowding therein, as the case may be, 
including, if nzcessary, the taking of legal proceedings 
for poss6ssion of' the tenement. 

Power to 
.nake rules. 

100. The Government shall have power to 
make rules for determining- 

(0) whether a tenement or any class of tene- 
ments is or is not maintained in a habitable condi- 
tion within the meaning of section 99; and 

(h) \vI~ether 3 tenemcnt or any class of tenc- 
nxents is or is not o\rerc~.o\vded within -L l~e  meaning 
of that s e c t i o ~ ~ .  

CHAPTER XI 

Lodgitlg House:;. 

:odsininl: 101. No p:rsun shall kecp n lodging llouse or 

z;iFzt$. be rcceive a lodgct therein unlcss IIC is ryi\tcrcd as the 
kueper thcrcol' untler this Act : 

Providetl t11,it a pcrsou who i~luncdintcly bcforc 
t l ~ c  co~nmcnccmct~t of this Act was keeping n lodging 
Iiouse shall, l'or a pzrioct of three months after such 
com~nellcemellt, be dccmc~l to havc bcc11 registcretl 
as the keepdr tlidreof. 

egistcr of 102. Every cxecutivc ait!hol-i ty sllitll kccp ;I 
d ~ i n g  ~.~gisler it1 wl~ich sllall bc cntcrcd- 
>uses. 

(a) the full [lame i\nd the pli~ct. of rcsidalcc 
of every persol1 rcgistcl-ed iLs tile kccpcr of' il lodging 
housc ; 

Y 
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(b) the situation of every such lodging house ; I 
\ 

(c) the number of persons authorized to be z 
received in the lodging house ; and 

(d) the full names and the places of residence 
of any persons who are to act as deputies of the 
keeper of the lodging house. 

103. (1) An executive authority on receiving aonditioas 
from any person an application for registration, ofwistra- 
or for the renewal of his registration, as a k e e p  of tion and of renewal of 
a lodging house, and on payment by him of such registration. 
fee, if any, as may be prescfibed for the purpose, 
shall register the applicant in respect of the lodging 
house named in the application or renew his regis- 
tration in respect thereof and issue to him a certi- 
ficate of registration or of renewal of registration : 

Provided that the executive authority- 

(a) shall not register an applicant until the 
Health Officer has inspected the premises named 
in the application anti has reconunended such regis- 
tration ; and 

(b) may refuse to register, or to reilew regis- 
t r a ~ o n  of, an applicant if he is satisfied that- 

(i) the applicant or any person employed 
or proposed to be employed by the applicant at the 
lodging house as a deputy or otherwise is not a fit 
person, whether by reason of age or otherwise, to 
keep or to be employed at a lodging house ; or 

(ii) the premises are not suitable for use as 
a lodging house or are not as regards sanita~ion and 
water-supply and in other respects including means 
of escape in case of fire, suitably equipped for use 
as such ; or 

(iii) the use of the premises as a lodging 
house is likely to occasion inconvenience or' anno- 
yance to persons residing in 
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Rulcs for 
lhc upkccp 
and main- 
tenance ol' 
lodging 
llouses. 

(2) The registration, or the renewal of the 
registration, of a person as a keeper of a lodging housc 
shall expire at the end of the year for w h it is granted 4" ~ I I ~ C S ~ ,  ti)r sp~cifil rcaseus, the exec1 tive authoriv 
conside~s tllal it should exyirc at an earlier date, 
when it shall expire at such earlier date which shall 
bc specified in the certificate of registration or of 
renewal of registration. 

(3) If an  executive authority refuses to grant 
or renew registration under this section, he shall 
deliver to the applicant a statenlent in writing of the 
grounds on which his application is refused. 

(4) If at any time, a person registered as the 
keeper of a lodging house applies for the removal 
from the register of tlte name of any person entered 
therein as a depilty of the keeper, or for tlre insertion 
therein of t he name of ally other person, being a person 
appro\red by the executive authority, whom 
the keeper proposes to employ as a deputy, 
the  executive authority shall alter the register 
accordingly and make any consequential alterations 
i n  the ccrtificatc of ~.cgistratjon. 

104. A person aggrieved by the refi~lsal of an 
executive nuthority to grant or rcnew registration 
tlndcr scc~ion 103 may appcal (o the local authority. 

105. 'fhc Go\fcr~i~ncnl shall 11n\~e power to mak: 
r t~lcs-- , 

(a) for lixing ttlc ~~urnbcl. of pcrsotls who may 
be reccived inlo a lodging hot~sc and for fhc separate 
;iccommodatiou of tllc scxcs tlrercill ; 

(h) fat. promo1 ing clcanlincss and venlilation 
i l l  lodging houscs and requiring the walls and ceilings 
thereof to be lime-washed or trcatcd with some 
other suitable preparation, at specified intervals ; 

(c) with respect to the taking of precautions 
when any case of infectious disease occurs in a 
lodging housc ; and 
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(d) generally for the well-ordering of lodging 
houses. 

106. (1) TILC krfcper ~f R (~Jgiii~: I ~ O I I S C  sl~11, ~ o t  lco to 06 

il so required by tllc cxwutive aarhority, aflix, :%fc the 
and keep a&ed and undefaced and legible, a t  notice lodging 
with the words "Regictered lodging house" in some house. 
conspicuous place on the outside of the houce. 

(2) Thc keeper of a lodging houscand every 
other person having the care or taking part in the 
management thereot shall at all times allow the 
executive authority, the Health Officer or any other 
person authorized by the executive authority or 
Health Officer in this &half, to have free access to 
all parts of the house. 

107. When the registered keeper of a lodging Cancellation 
house is convi~ted of any offence under this Chapter. Of registra- 

tion by or under section 64 or a rule or by-law applicable 
to him made under this Act, the Court by whicll 
he is convicted may cancel his registratio11 as a lod- 
ging house-keeper and may order that he: be dis- 
qualified for such period as the Court thinks fit  fol 
being again registered as si~ch keeper. 

1107-A. NO person Shall, witlioul 01. otherwise P~ohibi t ion 

than in coilforlnity wit11 thc tenns and ~9nditions @fS"eOf 

of a lice~~cc gramcd by tllc o\es~ t i \~e  authority i l l   out 
this behalf, kcep any eating, tl~inking o r  catusing liccncc in 

certai~l establishmeul, hotcl, toil-shop, cu0ec-lio~~~c, cafe , , l ,~ ,cc , .  

restaurant, rcfreslimc~~ t rooms, ~zlobilc can (cell, 
i tinerant stall, or 311y ~ J L L C C  01. ~elliclc wI1cr.c food js 

sold or prcparcd or storect for sale or to which thc 
public arc admitlcd for. rhc cousumption of filly 

food. 

'107-B. (I) Thc csccutivc autl~c~rily 011 rccci- rqsttc of 

vingfrom any pcrso~~ an application for a liccjlce or [i'fllc'". 

for the renewal of a licence for keeping in niiy build- 
i ng, mobile van, vellicle or place, any eating, drinking 

-----__. . 
1 Sections 107-A, 107-I3 and 107-C wwe itlserted by sectiou 2 of Illr 
TamilNadu Public ticalih (A~ncnrlmcnt) Act, 1959 (Tamil Nadu 
8 of 1959). 
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or catering establishment, hotel, tea-shop, coffee- 
house, cafe, restaurant, refreshment room, mobile 
canteen, itinerant stall or any place or vehicle where 
f'ood is sold or prepared or storcd for sale or to 
which the public are admitted for the consumption 
of any food and on payment by him of such fee, if 
any, as may be prescribed for the purpose shall grant 
a licence or renew a licence, ac the case may be, in 
respect of the buildinb, mobile van, vehicle or place 
named in " the application : 

Previded that the executive authority shall 
not grant a licence or renew a licence until 
the Health OflScer or any person duly authorized by 
him has inspected the building, mobile van, vehicle 
or pIace named in the application and has recommen- 
ded such licence or renewal of licence : 

Provided further that the executive authority 
may refuse to &rant a licence or to renew a lice~lce 
if 11e is satisfied that the buildink, mobile van, vehicle 
or place is not suitable for the purpose mentioned in 
the application or does not satisfy the minimum 
reqtiirements as rcgards sa;lilz tion. 

(2) The liccnce or renew;tl of the liccnce granted 
utlder sub-section (1) shall expire at the end of the year 
for  which it is granted unless the executive authority, 
actitlg on  the advice of thc Hcalth Officer, considers 
for special rcssons that i t  should cxpirc (11 an earlier 
J;tte, in which casc such carlicr date shnll be speci- 
fied in  the licence as the date of cxpiry of lhc lice~lcc 
or rcncwal of liccncc. 

(3) Wherc: thc executive :lut horily is, at  any time, 
of opinion that the building, mobile wn, vehicle or 
*lace in respect of which a licence is grnlltcd or renewed 
under sub-section (1) is kept in contravention of any 

the terms or conditions of the licence or of the pro- 
visions of the rules madeunctcr acctioll107-C or section 
128, he may, without grojudice to any other action 
which may be taken in respcct of such contravention, 

\ 
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cancel or suspend such Licence after giving the holder 
of the licence a reasonable opportunity of showing 
cause against the proposcrl cancellntion or suspension. 

(4) If thc excculivc authority refuses to grant 

i 
or renew or cancels or suspends, a licence under this 
section, he shall deliver to the applicant a statement 
in writing of the grounds on which his application 
is refused or his licenceis cancelled or suspended. 

I .*. 

I (5) Any person aggrieved by the refusal to grant 
I or renew, or by the cancellation or suspension of. a 
! licence by an executive authority under this section, 
1 may apgeal to  the local authority and the appeal shall 
I be disposed ot in accordance with the rules prescribed 

by the Government. 

I 
I '107-C. The Governmcl~t shall have power to powerto 
1 make ruies- 111oke rules 

for fixing 
(a) tor fixing the requirements as regards sani- requirements 

tation for different types of buildings, *obi te vans, ti$f:[$. 
vehicles or places liccnsed under sub-section ( I )  of 

I 
I section 107-B ; 

(b) for p~.c:venl;tlr. Toocl ii~fectio~lsnnd food poison- 
ing spread through food sold or preparctl or stored 
for sale in :in) building, mo!:ile van, vchiclc or place , 

I licensed untlcr s11h-section (I) of scction 107-B ; 
I 

( c )  ~ i 1 1 1  rcspccl lo  taking glecau(ions whcn out- 
breaks of food infectio~~ or food poisoning tluc to 
Consunlption 01 foot! ;11.c suvpcctctl; 

(d) gcncrnlly for etrective control over the pro* 
pLiration, storage anti distribution of food in any 
ouilding, mobile van, vehicle or ~ 1 : ~ c e  lice-nscd untler 
s ~ k - s ~ c t i o ~ ~  ( I )  ol'scction 107-B. 

1 Sections 107-A, 107-8 R I I ~  107-C were inserted by section 
2 of the Tamil Nadu Public Iiealth (Amcndniont) Act, 1959 (Tanti! 
Nadu Act 8 of 1959). 
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CHAPTER XI1 

Footi Corttrol: 

Prohibitio~i 108. (1) NO perso11 shall- 
of sale of 
uwund 
food. 

(a) sell, esp 1% or hn wk n bout for sale, or keep, 
\tor(: o r  prepdre for salc, ntzy nnilnal intended for human 
c o i ~ ~ ~ ~ r n p c i o n  which is d ise~ls~d, or the flesh of nny ani- 
mal. which hac died on account of na t~~rol  causes ; or 

(b) sell, expose or hawk about for sale, or keep, 
store, mantifac~ure or prepare for sale, any food or 
drug intended for human consumption which is unfit 
for such purpose or is unwholesome. 

(2) In any prosecution under sub-section (I), thc 
Courr shall, unless and until ~ l ~ c  contrary is proved, 
prz\umz- 

( ( 1 )  that any anint:~l fourltl in the posscssion 
of a psrson who ;.J in the habit of keeping animals of 
that c l a , ~  or sale for hurnLin cor~s~~mptioil, h a s  been 
kept b:: such person for \ale, and 

(b)  that :my foocl or cl~.ug fo111ld in the posses- 
\ion of a person who is it1 111~' 1l:lbit of keeping, storing, 
manufacturing or prcp:rr.l~tg suc.11 footl or drug for 
<;ale ?dr human consumpliciji, :1:1s h e n  kept, storeil, 
~n:~nufac.turcd o r  prcp,~rc~l l)y \tlcll pcrqc?n for ~ 1 1 ~ ' .  

I'ul~ibhmunt 109. (1) Auy p2rso11 \vllo docs ally of Lhc ncls men- 
lor contra- 
venin~ tioned ~n sub-section ( I )  of \cction 108 or in clauses 
provisions ( N )  L O  ( ( 1 )  of sub-~ectiol~ ( 1) 01' vxti0115 of the Madras M,&~ 
of section 
108, through 

j'rcvcntlc,n of A~lultc~.ation A c ~ ,  I9 18*, Lhl'ough others Act111 

othcrs. employed by him, whclhcr tllc I;\Llci. be adults or of 1918. 

children, \hall be liable to PLLI~ISII I I ICIIL for such act as 
i r  hc had himself done thc \:\lllc. 

(2) If n child under scvcn ycurs of age does any 
of the acts aforesaid, the cinptoycr of the child, or the 

- .- 

* Repealed by Central Ac) x X X V ~  of 1954. 
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parent or other person having the care and custody of 
the child, us the case may be, shall be liable to punish- 
ment for such act as if he had himself done the same. 

110. No person shall knowingly consume the flesh Flesh of  . 

3f any animal which has died on account of natural :zdt$!r' 
:auses. consume tl. 

Explanation.-It shall be no defence to a prose- 
cution under this section that the flesh was consumed 
as a matter of custom, or as a matter of right on account 
of services rendered in removing dead cattle, or on any 
other ground. 

# 

111. ( 1 )  No person shill1 bring into any local area Impof'jj : 
meat lnt c, without the permission in writing of the Health area 

Officer thereof; the flesh of any animal slaughtered 
outsidc the local area otherwise than in a slaughter- 
house nzrlin~ained or licensed by the Government or 
by n local authority. 

(2) Any flesh brought into the local area in con- 
traventionof sub-section(1) m:iy be seized by the Health 
Officer or any officer or scrvant of the local authority 
authorized by him in that behalf, and sold or other- 
wise disposed of as the Health Officer may direct ; 
ancf in case of sale, the sale-proceeds shall be credited 
to the funds of the local authol-jty. 

(3) Nothing in this scction shall be deemed to 
apply to- 

(a) cured or preserved mcat, or 

(b)  flesh or me:\t curried throtigh any local 
arcs for consu~l~ption outside the limits thereof and 
not stored anywhere within such limits in the course 
of transit, or 

(c) flesh or meat brought into the local area 
by any person for immctf in te domestic consumption 
and not for sate : 

Provided that the local authority may, by pu blic 
notice, direct that the provisions of this section shall 
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apply to cured or preserved meat of any specified des . 
cription 01' brought from any specified place. --- 

112. '[(I)] The Health Officer 2[or zny person dull 
authorized by him] may, without notice, enter any 
place at any time, by day or by night, where any article 
of food is being manufactured, prepared, exposed 
or stored for sale, and inspect such article and any 
utensil or vessel used for manufacturing, preparing 01 

containing the same. 

'[(2) Sanples of any article of food or any vessel 
or utensil, in which such articles of food are kept may 
be taken ana examined by the Health Officer or any 
person duly authorized by h h  as often as may 
bc necessary for the detection of unwholesomeness, 
If on such examination he finds any auch article of 
food to be~~nwholesome. he may condemn it and 
forbid its sale. 

(3)  Whoever obstructs the Health Officer or 
person duly authol.i7etl by him in the discharge 
of llis duties under this section shall be pnnishable 
\ v ~ t  11 f in t  \\ ltich may cxtcttd to orlc hundred rupee<.] 

4~112-A. ( I )  I f  a n y  :lrciclc intended Tor food appears to 
the Health Officer or to s person d ~ l l y  authorized by 
him to be unfit for human concumption or is unwhole- 
some or the utensil 01 vessel used in manufacturing, 

4 - 

1  he oriyinal section 112 was renumbered as sub-section (1) 
of illat section bysection 3 (a) of the Tamil Nadu Public Ilenlth 
(Amendt?lent) Act, t 959 p~lni l  Nadu Act 8 of 1959). 

* ' [ m e  words were insarted by ibid. 

4 This section was inserted 
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prep~ring or keeping such article appears to be of such 
kind or in such state as to render the article unwhole- 
some or noxious, he may seize or take away or secure 
such article or utensil or vessel in order that the same 
may be dealt with as hereinafter provided. 

(2) No person shall remove or in any way inter- 
fere with an article, utensil or vessel seized, taken 
away or secured under sub-section ( I ) .  

(3) Any article of food so seized, taken away or 
secured may with the consent of the owner or person 
in whose possession it was found, be forthwith des- 
troyed in such ~nanller as to prevent i 1s being used for 
human food or expdscd for sale and if the article is 
perishable, without such conseni , 

(4) Any expenses incurred in dcslroying :iny 
article of food under sub-section (3) shall be paid by 
the owner or person in whose possession i t  was at 
the time when 1 t was seizctl, iii Len away or secured. 

(5) Articles of food scized, taken away or- securecl 
under sub-section (1) and not destroyed under hub- 
section (3) and utensils or vessels seized, taken away 
or secured under sub-scction(l). shall, as soon ac possi- 
ble, be produccd bcforc ii M:ig:ztt.:~ tc. 

( 6 )  Wll~t  l l ~ i .  01. I ~ < : L  LIJIY L * O I ~ I ~ > ~ : ~  ~ I I L  i s  ]:lid bc[<)rc 
~~~~V il M:lgislr:ttc 0 1  :uly olliincc under I hc :liali:in Penit I 
of1860, Codc or urltler ~lli.; AcL, if i t  ;ippc~i~.s Lo the Magist,.atc 

on taking sucll C V ~ ~ ~ C I ~ C C  ;IS ha ~lziliks liecessary that any 
sucll article is unwholcsomc or noxious or any such 
utensil or vesscl i s  o f  such killit or in such slate as j b  

described in S L L ~ - S C C ( ~ O I ~  ( 1 )  11c 11l:ty order the same- 

((() to be forfciteti to the local :~uthority ; 
and 

(b) ,)lo be dz~lroy~tl  i l i  lllr: d1:lrg~ Of I ltt. OWllrr .  

or any person in whose posses\ion i t  Was :I 1 tlzc tit~le 

when it  was seizacl, ken ;1\jr:ly or- secur~ccl in sucli 
manner as to prcverlt the S ; I I I I ~  being again expo~ctl 
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or  hawked about for salc or u5cd for human food o r  
for the manufacture or prcpar;ttiotl of, or for kccplng, 
any such article as aforcsnid,] 

113. ( 1 )  The Health Oficer y y ,  at any tilnc, 

,ffimto examine any person engaged in sclling, or in mnnu- 
bal with facturing or preparing fc~r sale, or in :my ~nanncr whut- 
hiereof soever hanciling any article of food intcntlcd for s;~lc. 
lseasa 
andling 
~ o d .  '[(2) When a reasonable   picton ton arise4 as 

to the poisibilily of transmis4ion of infcclion from 
., any person who I, emyloyecl In any of the places of 

employment spxi  fied below namely, an eating, drink- 
ing or catering establishnw~u, hotel, tea-shop, colrcc- 
housc, c~tfe, restauranl, reTreshnlcn1 room, lllobilc 
c%ntecn, itinerant stall or a place or vchiclc wllerc food 
i \  sold or prepared stot'cd for s:llc or lo which t]lc 

public are ad111i tted for the coniumption of any footl, 
the Health Officer may require any or all ofthe follow- 
ing measu;es to be taken, n~~mely:- 

( i )  the immeJiatc exclusion of the cmp1oyi.c 
from such placc of employment ; 

( i i )  the immed~:ltc C ~ O ~ U ~ C  of thc businesb in 
place uf ernploy~nellt U ~ L J ~  no further danger or 

outbreak of disease exists ill the opinion of the Health 
Officer ; and , 

( i i i )  medical ex:~rnillntion of the employee ;lnd 
of' ) l i \  associates.] 

I avestiw- 114. ( 1 )  I f  the He:iltil Officer has reason to believe- 
ion of 
(iseast3 ('0 that any person within thc local area over 
.ausd by ,vhiCh he has jurisdiction is suffering from an infectious , 
:]ilk or 
iaw, disease attributable to milk or dairy protluce supplied 
trodUCc* witllin sllch :IrCil, 

---. -.----- 

/ 
I This sub-section aas substituted for the original sub-section (2) 

I 

I by section 5 of the Tamil Nadu Public Health (Amendment) Act, 1959 
flama Nadu Act 8 of 1959). 

; ,, , &*& &&#% 

--, --_O--_*- 

- - ~ - ) a ~ r ~ ~ ~ * w " ( - ~ + , * ~  ..,. , .. -..., . , - - " * ~ m R w m  
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(h) t l~at thc consumption of any milk or dairy 
yr.oducc supplictl within such local area is likely to  

c:nlsu any p:r~on therein lo suffer from an infectious 
tlisocisc, 

t hr: Health Officer lTliiY rcqui re the person supplying 
tllc milk or d ~ ~ i r y  produce to furnish within such time 
;,s ,nay be fixctl by thc Health Officer, n complete 

or :111 dilirics (whether situated within or 0utz;idc 
tllc limits of thc local area) from which that person's 
supply of milk or dairy produce is derivcd or has been 
derived during the six weeks immediately preceding. 

(2) I f  such supply or any part of such supply is 
obtained, not dircclly from :I dairy but through somc 
othcr person, the Health Officer may make a similar 
requisition upon such other pcrson. 

(3)  Every person on whom any requisition is 
l~lade under sub-section (1 ) or sub-section (2) shall be 
bound to comply therewith. 

115. ( 1) The Health Officer may inspect any dairy Inspectic,, 

referred to in section 1 14 and the milch-cattle and the of dairy t.3 
Health o1nployees therein, and if, onsuch inspection, the Health OEcer. 

Officer is of opinion that any infectiousdiseaseis caused 
or is likely to bemused, by thcconsumption of the milk 
or dairy produce supplied froin such dai ry, he may make 
sn order prohibiting the supply of any milk or dairy 
produce for human consumption Born such dairy. 

(2) An order made under sub-section ( I )  shall 
be forthwith cancelled by the Health Officer on  hic 
being satisfied that the milk supply has been changed, 
or that the employees objected to by him have ceased 
to work at the dairy, or that the cause of infection has 
been removed. 

(3) If an order made under sub-section (I)  or 
cancelled under sub-section (2 )  relates to a dairy situated 
outside the limits of the local area, the Health Mcer 
&all also inform the local authority within whose jutis- . diction the dairy is situated. t 
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(4) When an order is made under sub-section ( I ) ,  
the Health Officer may either- 

( r r )  permit the milk or othcr produce of the 
dairy, aftcr I>eing boiled or tretltcJ in  such other 
manner as he may direct, to be sold or used as animal 
food. subject to any reasonable restrictions he may 
impose, or 

(b) cause such inilk or dairy prodi~ce to bc 
~!estro yed. 9 

! 5 )  No person shall sell or supply any milk or 
dairy p rod~ce  in contravention of the provisions of 
this section. 

CHAPTER XIIT 

116. ( 1 )  The Government may, by notification- 

(a )  dcc1;lre that :ul~y local aron or part of a local 
in \vllich a fair or festival i \  to be held shall, 

for the purpose, of this Chapter, bc n notified fair or 
fe5tival ccntrc, for >uch periotl as J I I : ~ ~  be specified in 
the n ~ t i f i c ~ i ~ i o n  ; and 

(b) Jcfine the li~nits of the arca which shall, for 
the purposcs ;uf(;resaid, be the site for the fair or 
fcqtival. 

(2) Thc provisio~~s of this Ch:lptcr \hall apply 
only to f'ilir.2 and festiv:,l\ in connexlnn w ~ t h  which a 
notification ilntler sub-scction (1) 11:)s bccn issued. 

117. (1) Thc Govcrni~zcnt, or lltu local authority 
with thc approval o f  lllc Governrncn~, may, by noti- 
fication, inip)sc, during n period to bc specified in the 
no~ification, a tax on persons leaving by inland water- 
ways a notified fair or festival centre or :my place hith- 
in such d isl:lnce therefrom as may be specified in the 
notification. 
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(2) Every such notification shall specify the rates 
at  which the tax shall be levied : 

Yrovid~ul that thc tax shall not exceed four annas 
in the case of passengers leaving by steam vessels, 
and two annas in the case of passengers leaving by 
other vessels including ferry boats. 

(3) The Government shall have power to make 
rules regarding- 

I (a) the collection of the tax ; 

I (b) the ascertainmellt of the expenses incurred 
in collecting the tax ; 

(c) in case the tax is collected by any authority 
(other than the local authority concerned) or any 
person, the payment of the proceeds of the tax after 
deducting the expenses of collecting the same, to the 
local authority ; 

(d) in the case referred to in clause (c), 
the returns and the information to be furnished by 
the authority or person collecting the tax to the 
local authority concerned, and the decision of 
disputes bctween the a~tthority or person aforesaid 
and such iocal authority; and 

(e)  the decision of disputes between two 
or more local authorities. 

118. (1) The Government, or t l~c  local autllority LRvyof~olls 
with the approval of the Government, may, by noti- on vehicles. 
fication, levy tolls on any vehi!le (other than a motor 
vehicle) or any animal entering a notified fair or 
festival centre, for such period, at such rates, and 
subject to such exemptions, as lnay be specified in 
the notification. 

(2) The Government shall have power to make 
rules regarding- 

(a) the collection of tolls ; 
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(6) the composition of the tolls payable by 
any person ; e- 

(c )  the seizure, detention, and disposal of 
any vehicle or nni~nal in respect of which toll is not 
paid ; 

( d )  the duty of the police to assist persons 
authorized to collect tolls, and the powers of the 
police in that behalf ; and 

(e)  the penalties to be imposed in case of 
evasion of tolls or of resistance to the seizure and 
detention of any vehicle or animal in respect of 
which toll is not paid. 

119. ( 1 )  The person or authority in charge of 
any fair or festival shall, not less than sixty days 
before its commencement, intimate to the executive 
authority or Health Officer of the local authority 
concerned, or in case the fair or festival is to be held 
within the jurisdiction of more than one local autho- 
rity, to the executive authority or Health Officer 
of each of the local a~lthorities concerned, the date 
of the commencement of such fair or festival, and 
the period for which i t  will last. 

(2) The person or authority in charge of the 
f:,~ir or festival shall also filrnish such other parti- 
cillars relating to the fair or festival as may be called 
for by the executive authority or Health Officer of 
the local airthority or any of the l o c ~ l  authorities 
concerned . 

120. The local authority within whose jurisdic- 
tion a fair or festival is held, or if It is held within 
the jurisdiction of two or more local authorities, 
any person or committee appointed by such local 
authorities jointly, shall nuke  provisioll for- 

-- .- "" 

LatestLaws.com



LatestLaws.com
: T.N. Act Uf3 . Public Health 709 

(3) the disposition of the several parts of t h ~  
fair o r  festival, including the alignment of roads 
within the site ; 

t (4) the supply in sufficient quantities of water 
fit for drinking and cooking purposes for the use 
of persons resorting to the fair or festival and the 
proper preservation of such water; 

(5) the accommodation of pilgrims and visi- 
tors, to such extent as may be practicable ; 

I (6) the lighting of the fair or festival '[centre] ; 

(7) the supply by suitable persons of whole- 
some food at reasonable rates, and e[in such quan- 
tities as may be necessary], to persons resorting to 
the fair or festival ahd the proper supervision and 
inspection of all food prepared or offered for sale 
or  stored or in course of transit within the fair or 

I 
festival "centre] ; 

I (8) thc collection, rcmoval and disposal ol  
refuse, rubbish and sewage ; 

(9) the supply and maintena~lce of' suitable 
latrines for the use of persolls resorting to the fair 
or festival ; 

(10) the dctccriotl a~u l  segregation of cases of '  
infeccio~is disc:lse and I l ~ c  prevent ion of the i11tl.o. 
duction ancl sprcad o l ' s ~ ~ c h  diseases ; 

(I I) tlic crnploymctlt of :l~lcq~~arc. medical st;ill., 
t h e  provisio~l 0 1 '  ~~icdica l  ~.clicf, ; L I I ~  tllc ~ L I I . I I I S ~ ~ ~ ~ ~  

of hospital accotiumoclat ion boll1 for gclleral and 
isolaliv~l purposcs ; and 

(12) sttch oll~ct. pt~rl?ohcb :ts niay be p1.chcr.i- 
bctl . 

--. - .  - -I- -..- 
1 This word W:LS \~rb.ititi~ted I'or the word "site" by section 10 (il 

of the Madras Public tIe;ilth (A~nmld~nenL) kt, 1941 (Madras 
Act XIX o f  1941). ~*e-cll;~ctctl per~il:l~iently by section 2 ( i )  of, m.d 
the Firvt Scl~edulc co, {he 'l'.unil Nadu Re-enacting Act, 1949 
(Tamil Nndu Act X of 194')). 

9 Theso wortls wele s~rb\'lilutal li)r 111% words '#in sufficient 
quantities" by section 10 (II), ibicl. 

"his wold was substituted Tor the rvt~rd 14site" by ibid. 
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12L The arrangements mentioned in section 120 
Os6cer.m shall be executed under the supervision and control 
&arranga of the Health Officer concerned, or if the fair or 

festival is held in the jurisdiction of more than one 
local authority, under the supervision and control 
of the Health Officer of one of such local authorities 
designated by the person or committee referred to 
in section 120, or  in case no Health Officer is so 
designated, under the supervision and control of the 
Health Officers concerned within their respective 
local areas. 

Power to 122. (1) The Health Officer, or rt Health or 
entotand Sanitary Inspector of the local authority or of any 
seize 
unWhO1e of the local authorities concerned, or any officer of 
somefood. the Government or  of any such local authorit) 

appointed by the Government in this behalf may- 

(u) enter and inspect any building or shop 
in the fair or festival '[centrel, whit;. is a source oi 
food supply ; 

ib)  for the purpose of inspection, have 
access to any source of water-silpply on such '[centre] 
or within such distance t hercfi om as the Government 
may, by general or special order, determine ; and 

(c )  seize any food yreparcd or offered for 
sale or stored or in course of transit within the fair 
or k s t i ~ a l  ' J c r~~ t r c ]  which. lie lins r.c:~son to believe, 
is ~~nwholcsome o r  ~ u ~ l i t  for huma~l consumptiot~. 
a n d  destroy the same li>~.tl~wirh if, it1 his opinion, 
such food is ot'n perishable nnture ol*'tlle v:~luc thoreof' 
does not exceed three rupees. 

i 
I 

(2) (a) Ally officcr seizing :my fiwd ~lndcr 
clause (c )  of sub-section ( I )  shall, ~ t '  it is not dcs~ro- 
yed under that clause, report the seiz~~rc to S L I C I ~  
authority or person as tii;ly bc j~rcscrih~~i i l l  that 
behalf. 1 

- ---- - .--...- -- 
This word wva~ substituted fix the wo~,tl " sita " by scctioj~ 11 

of the Madras Public Health '(Aniendtnent) Act, 1941 (Madras 
Act of 1941), re-enacted portnanently by section 2(1) of, and 
the First Schedule to, the Tamil Nudu Re-enacting Act, 194 9 (Tam i I 
Nadu Act X of 1949). 
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(b) If the authority or person aforesaid is 
ofcopinion that the food is unwholesome or unfit 
for human consumption, such authority or person 
may, by order in writing, direct the food to be des- 
troyed ; and any expenses incurred in this behalf 
(including the cost, if any, of analysing the food or 
a sample thereof) shall be recoverable from the person 
from whom the food was seized, as if it were a tax 
due from hiin to the local authority or any of the 
local authorities concerned. 

(c)  If the authority or person aforesaid 
is of opinion that such food is wholesome and fit 
for human consumption, the food shall be returned 
to the person from whom i t  was seized ; and 
the cost, if ;111y. of analysing the food or a sample 
thereof shall he borne by the local authority or local 
authorities co~~ccrned . 

123. ( 1 )  The local authority may, in cases of occupatiot, 

emergency, wit 11 t t ~ e  sanction of the District Collec- of buildng* 
etc., required 

tor, depute ally person to enter upon, occupy and yse, 
without having rcco~~~.sc to the provisions of the with fair or 

Land Acquiaitio~l Act, 1894, any land or any build- festival. 

ins not being :L dwelling-house in the notified fair 
or festival ccrltre which in the opinion of the Health 
Officer, is rcclttired and is suitable for any purposes 
colu~ccted b i l l 1  tile fail. 01' festival, such as the 
constructiu~i ol' pil~rim-shctls, water-sheds, hospitals, 
segregation-~lic.tls, I;irrincs, and the like : 

Provitlctl tilat if' the land or building is occu- 
pied, noticc h I 1 ; ~ I l  be given in writing to the occupant 
o r  bc conspict~ously aflixcd on s ~ c h  land or build- 
irlg 11ot less L ~ I ; L I I  twc~lty-lbur hours bcl'ore it. is entercd 
upon. 

(3) Tllc owner o r  lossee of such land or build- 
ing shall bc cntitlcd to co~npcnsntion for any damage 
or cbupc~1scu ir11.11rrct1, :111tl t o  n r.ensor~:tble rent for 
t llc pt*r,iotl (I I I I . ~ I I ~  W I I ~ C I I  it Ilad bee11 occupied ar 
uscd I'oI. ally 01' t l~e  purposes referred to in sub. 
sectio~l (I). Sucl~ compensatior~ and rent shall hc 
fixed by the Ilis~r.ict C'ollcclor. 
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(3) The local authority shall, when any such 
land or building ceases to be occupied o:*used for 
any of the purposes aforesaid, cause it to be 
thoroughly disinfected and cleansed. 

w r o l  over 124. (1) The Health Officer may, by notice in 
tilate writing, require the o~vnel of, or other person having 
wces of 
~atiar- 

control ovet, any source of water-supply situated 

IPP~Y. on the fair or festival site, or within such distance 
therefrom as the Government may by gc~eral  or 
special order determine, to close or disinfect such 
source within a specified time if, in the opiilion of 
the Health Officer, it 1s likely to engender or cause 
the spread of disease amongst persons resorting to 
the fair or festival. 

(2) If the owner or person aforesaid fails or 
lleylects to comply with any notice issued under 
sub-sec~lon (1) within the time specified therein, 
the Health OEcer may himself take the necessary 
action ; and the whole of the expenses incurred in 
doing so or such part thereof' as the Health Officer 
1n;ly deterrninc to be reasonable, shall be recovered 1 

fro111 such o\v~ler or persoIi as if it were a tax due 
fro~ll him to the local authority or any of the local 
authorities co~lcerned. 1 s 

125. (1) The owner or occupier of a house, not 4 
being a lodging house registered under Chapter XI, 
sitl~ated in an). ~~otif ied fair or festival '[centre] shall 
not, for purposes of gain :~ccomrnodate in the hot~se 
visitors to thc fair or festival, without obtaining a 
licetlce in that behalf fi.0~11 the exec~~tive authority 
or the Health Officer of the local authority or any 
of the local :~~~thorities concerned. 

'l'l~is prr~idon shall !lot apply to tenallcies 
t iul~i lilonlll LO month or for a period excecding one 
month. 

(2) Every applicatio~l for a licence under sub- 
section (1 )  sh;tll bc in  writing, shnll contain such 

__ ____------I -.. - 
1 T1G.s word wns substituteti Tot the word " sitb " by section 12 

of tile Madras Public Health (Amendment) Act, 1941 (Madras 
~ c t  XIX of 1941), re-enacted permanently by section 2 (1 )  of, and 
the First Schedule to, the Tamil Nadu Re-enacting Act, 1949 
(Tamil Nadu ACI S OF 1949). 
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CHAPTER XIV 

Finance. 

MannManner of 126. If in respect of any fair or festival, any tax ,lrmi, 
or toll is levied under section 11 7 or section 118 of Nadu] 

moceedsof this Act, or under section 116 of the f Tamil Nadu] Act V of 
taxes and 

District Municipalities Act, 1920, or section 1 10 of 
in repest of the YTamil Nadu] Local Boards Act, 19202, the local NH~,,] 
fainand authority shall have power to spend the proceedsggE,' fkstivals, 

thereof in connexion with the fair or festival or for 
the benefit generally of the local area concerned, 
in such manner as the Government may, by general 
or special order, a u t h i z e .  

Earmarking . 127. (1) Every municipality shall earmark not 
of revenue 
by local less than 39 per cent of its income from all sources 
authorities other than Government grants, for expenditure on 
for expendi- the advancement of public health in its local area, 
ture on 
publio including expenditure on medical relief, and every 

' health. district board* or panchnyat shall similarly earmark I 
not less than 12+ per cent of its i~lcorlle from such I 

sources : i 

Provided that the Government may, fbr finan- 
/3 

\ 

cia1 or other reasons, vary the provisiotls of this 
sub-section to such extent as they may think fit in 
the case of any municipality or district or any 
panchnyat or class of panckayats. 

(2) (u) The Government may, by notification, 
authnr~ze any local authority or class of local autho- 
ritics to incur expenditure on any pllblic health pur- 
pose specified in the notification, notwithstanding 
anything contained in the Act ~ulclcr which such 
local authority or authorities have been constitu- 

9 

-- -. -- 
1 These wortls were substituted for the word ''Madras" by the 

Tamil Nadu Adaptation of Law9 Order, 1960, ur anleaded by 
the Tamil Natlu Adaptation of  Laws (Second An~endmenl) Order, 

Now the Tamil Nadu District  bad^ Act, 1920 (Tamil Nadu 
~ c t  XIV of 1920). 

*Now the panchayat unloa council having jurisdiction. 

' I 
. ._". . ---- 
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(b) Any expenditure incurred by s local 
. I  

authority, which is authorized by clause (a) shall 
5 
f 

be taken into account for the purposes of sub-section 
(1). 

/ 

CHAPTER XV 

Rules, By-Laws, Penulties, Etc. I 
128. (1) The Government shall, in addition 10 ~ ~ ~ ; ; ~ c k , t  1 

the rule-making powers conferred on them by any ,O ,,kc 
other provision contained in this Act, have power rules. 
to make rules generally to carry out the pLirposes 
of this Act. . 

(2) In particular and without prejudice to the 
generality of the power conferred by sub-section 
(I), the Government may make rules- 

I 

(u) with reference to all matters expressly 
recluired, or allowed, by this Act to be prescribed ; 
and 

(6) regillating the situations in which saai- 
tary conveiliellces for the irse of the p ~ ~ b l i c  shall bc 
collstructed by a local authority, and the nilnibel. 
of such sanitary couveniences. 

&129. ( 1 )  i n  m;tki!lg :I rule utdc:* icctiorl 81 P c n e ! t ~ l o ~  
'[or secrioll 0 - C  I, 1 I Government may provide ~~~$'' ' '  
that n breach of such rule shall be punishable with 
impriso~uncnt whicl~ ]nay cxtc~~tl to tllrec mo~zths 
or with fine or with both. 

(2) 111 ~liakillg iL ~ L I I C  LLIICICI' any otllcr provi- 
sion colzti~incd in this Act, thc Govcr~l~nclit ])lay 
provide that a breach of such ~*illc shall be pu~lish- 
ablc- 

(i) w i r l r  l i ~ w  wl~icl~ ~n;ty cxrend ro O I I L '  

I~untlrcd rupees, and i n  case of ; t  co~ltinuing breach. 
-- - 

1 Thesc words, figures ant1 lellel were inserted by section 6 
of the Tamil Nadu Public Health (Amendment) Act, 1959 (Tnrnl, 

I 

NnduiAct 8 of 1959). 
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and the effect 
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y-laws by 
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.ities. b 

with fine which nky extend to thirty rupees for 
every day during which the breach continues after 
conviction for the first breach ; or 

(ii) with fine which may extend to twenty 
rupees for every day during which the breach conti- 
nues after receipt of notice from the executive authority 
or the Health Officer to discontinue such breach. 

130. (1) The power to make rules under this 
Act shall be subject to the following conditions :- 

(a) A draft of the rules shall be published in 
the Official Gazette. 

(6) Such draft shall not be further proceeded 
with until six weeks after such publication or until such 
later date as the Government may appoint. 

(2) All rules made under this Act shall be 
published in  the Official Gazette and upon such 
publication shall have effect as if enacted in this Act. 

131. Any local authority may make by-laws, 
not inconsistent with this Act or the rules made there- 
under or with any other law, for carrying out all or 
ally of the purposes of this Act. 

132. In making a by-law, the local authority 
may provide that a breach thereof shall be punishable- 

(n) wit11 tint wliiclz nluy cxter~d to lifly ruyces, 
ulld in ca\e oI'a continuing breach wit11 linc which may 
cxtcnd to liftcen ~ U ~ L L C S  for cvery day during which 
tllc breach continues after convictiol~ for the first 
brcnch, or 

( / I )  wit11 firlc wllicll n1:ly cvtc~ld to tc11 rupees 
for cvcry tiny clt~ring wllicl~ tllc breach contitlucs 
3 f t ~ r  I 'CCC~PL of ~ ~ o t i c e  fro111 t11c CC'S.X,~~.VL. ;ii~thority 
or tllc Health OlTiccr to discon~inuc sticll breach. 
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133. In regard to by-laws made by a loial authority ~mcoduro '1 
under sections 131 and 132, the following provisions 
shall apply, namely :- by-laws. 

i[Tamil (u) in case the local authority is the Corporation 
Nadul of Madras, sections 352, 353, 354 and 356 of the 
Act I V  of I 

1919. Madras City Municipal Act, 1919* ; 

l[Tamil (b) in case the local authority is a municipality 
Nadu] constituted under the '[rramil. Nadu] District Munici- 
Act V of 
1920. palities Act, 1920, sections 309, 310 and 31 1 of that 

Act ; 2[ ] 

:[Tamil (c) in case the local authority is a '[local board] 
Nadul constituted under the 'pamil Nadu] Local Boards 
t~:gl Act, 19204, sections 204, 205 and 205-A of that Act; 

'[Tamil 
' [((d) in case the local authority is a panchayat6 

Nadu] constituted under the 'namil Nadu] Village Panchayats 
f;;: of Act, 1950?, section 114 of' that Act.] 

134. (1) Whoever- Penalties for 
offencap , 

(a) contravenes any of the provisions of this "~g$,y:~. 
Act specified in the first and second columns of 
Schedule I ;  or 
- -- - ---. 

1 These words were substituted for the word "Madras" by the 
Tanlil Nadu Adaptation of Laws Or&, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969. 

1 The word "and" was omitted by section 135 (v) of the Tamil 
Nadu Village Panchayats Act, 1950 (Tamil Nadu Act X of 1950). 

3 Now the district board, the panchayat union council and 
panchayat. 

4 Now the Tamil Nadu District Boards Act, 1920 (Tamil Nadu 
I 

~ c t  XIV of 1920). the Tamil Nadu Village Panchayats Act, 1950 
(Tamil Nadu Act X of 1950) and the Tamil Nadu Panchayats Act, 
1958 (Tamil Nadu Act XXXV of 1958). 

5This clause wns added by scction 135 (v) of the Tamil Nadu 
Village Panchayats Act, 1950 (Tamil Nadu A'ct X of 1950). 

I 
6 Now a panchayat constitutcd under theTamil Nadu Panchayats 

~ c t ,  1958 (Tamil Nadu Act XXXV of 1958). 

*The short title of this Act has now been altered a s  the Madras 
City Municipal Corporation Act, 1919. 

?NOW the Tamil Nadu Panchayab Act, 1958 (Tamil Nadu 
Act XXXV 0f 19581, , . 8 
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(6) contravenes any rule or order made under 
ally of the provisions so specified; or 

(c) fails to comply with any direction law- 
fully given to him, or any requisition lawfulfy made 
upon him, under or in pursuance of any of the said 

shall be punished with fine which may extend to the . 
a~nount mentioned in that behalf in  the fourth column 
of the said Schedule. 

(2) Whoever after having been convicted of-- 

(b) contravening any rule or order made under 
any of the provisions so specified; or 

(c) failing to comply with any direction 
lawfi~lly given to him, or any requisition' lawfully 
made upon him, under or in pursuance of any of the 
said provisions 

cont i~l~~cs to cont~'avc~~e the said provisio~l or the 
said ru!e or order, or continues to fail to comply 
with the said direction or requisition, shall be punished 
for each day after the previous date of conviction 
during &ich he continues so to offend, with fine 
which may extend to the amount mentioned in that 
behalf in the f o ~ ~ r t h  column of the said Schedule. 

Esplnrtution. -The entries in the third column 
of Schedules I and 11 headed "Subject" are not intended 
as delinitions of the offences described in the provisions 
specified i n  the first and second columns thereof, or 
even ;is abstracts of those provisions, but are inserted 
merely ;is rcrerences to ihc subjcct dealt with therein. 
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power of entering thereon or thereinto, shall be 
punished with simple imprisonment for a term which 
may extend to one month, or with fine which may 

, 

extend to five hundred rupees, or wi t l ~  both. 

Miscellaneous. 

136. Any decision of the Health Officer against Appeal 

which an appeal is not otherwise provided for in $girn9 
this Act shall be subject to such appeal as may be ~ ~ i t h  
prescribed. ofiotr. 

137. (1) When any notice is required to be given by ~ e t h o d  of 
this Act or by any rule, by-law, regulation or order ;?,:fa 
made under it, such notice shail be given - 

(a) by giving or tendering the notice to such 
person ; or 

(b) if such person is not found, by leaving 
such notice at his last known place of abode or business 
or by giving or tendering the same to some adult 
member or servant of his family; or 

(c) if such person docs not reside in the local 
area and his address elsewhere is known to the execu- 
tive authority, by sending the same to him by post, 
registered ; or 

(d) if none of the means aforesaid be available, 
by affixing the same in some conspicuous part of such 
place of abode or business. 

(2) When the person is an owner or occupier 
of any building or land, it shall not be necessary to 
name the owner or occi~pier in the notice, and in the 
case of joint owners and occupiers it shall be sufficient 
to serve it on, or send it to, one of sucl~ owllers or 
occupiers. 

! 138. No person shall be tried for any offence Cognizance 
against the provisions of this Act, or of any rule, or F;~ by-law made under it, unless complaint is made A,~. 
within three months of the commission of the offe\nce, 

I * - ,* . q' - -  - P- 4 9 . n  - 7 -  ~ n v v 4 ~ * - -  --.4?+ -,.-!+T* e- 41.- TTnqlth 
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Officer, or by a person expressly au~or ized  in this 
behalf by the local authority, the executive authority 
or the Health Officer : 

Provided that nothing contained in this sectio~l 
shall affect the provisions of the Code of Criminal Central 
Procedure, 1898*, in regard to the power of ~ e r t a i n $ ~ ~ ~ ~  
Magistrates to take cognizance of offences upon 
information received or upon their own knowledge 
or suspicion, 

i 
rre- 

'[138-A. The execvtive authority or the Heal& 
Officer may compound any offence against this Act 
or the rules or by-laws made thereunder which may, 
by rules made by the Government, be declared 
compoundable. 

The power to compound any offence so declared 
may also be exercised by such other authority or 
person as may be authorized in that behalf by rules 
made by the Government.] 

139. Any police officer who sees a person commit- 
ring an offence against any of the provisions of this 
Act or of any rule or by-law made thereunder, may 
arrest such person, if his name and address are uu- 
known to the officer and such person on demand 
dcclrnes to give his name and address or gives a name 
and address which the omcer has reason to believe 
to be false. 

140. ( I )  The executive officer of a local antahority 
or any member of the public health establishment 
of a local authority not below the rank of Health or 
Sanitary Inspector, who sees a person committing any 
of the offences specified in sub-section (2) i n  the area 
over which the local authority has jurisdiction, may 
- -  - ---- ---- . - - - - - I  -_. 

'This section was inserted by swtioa 14 of the Madrds Public 
Health (Amendment) Act, 1941 (Madras Act XIX of /941), 
re-enacted permanently by section 2 (1) of, and the Fint Schedule 
to, theTamilNadu Reenacting Act, 1949 (Tamil Nadu Act X of 1949). 

*See aow tho Coda of Criminal Prooedure, 1973 (Ceotral Act 2 
of 1974). 
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arrest such person, if his name and address are un- 
known to the executive officer or member aforesaid 
and such person on demand declines to give his 
name and address or gives a name and address which 
such officer or member has reason to believe to be 
false. Any person so arrested shall be handed over 
to the officer in charge of the nearest police station 
as expeditiously as possible. 

(2) The offences referred to in sub-section (1) 
a r w -  .. ,, 

(0) offences against any of the provisions of this 
1 Act or of any r d e  or by-law made thereunder; and 

(h)  offences falling under ally of the provisions 
of the Acts mentioned belo~v, if such provisions are 
in force in the area over which the local authority 
has jurisdiction- 

Ifrarnil 
Nadul .(i) Chaptirs VII to Xln, both inclu~ivc, 
~~t IV of the Madras City Municipal Act, 1919," ~-c;ld 
of 1919. with section 357 of t l l : ~ t  Act a~ltl Sched1.1cs VIT ;:q:! 

VTTI thereto ; 

IrTalnil (ii) Ch:~ptc.~.s Vlf  to XITI, both it~clusive. 
N d u l  of tile IrT~rnil N : d u l  District Municin;rlities Act, 
Act V of 
1920. 1930, rend N i 1 1 1  secricllz 31 3 of that Act and Schedu!cs 

VIJ and VIT! thereto : 

l[Tami I 
Nadu] 

(iii) Chnptcrs VrIT to XI, both inclusive, of 
Act  XI^ the llT2 niil  Nadt~] Local Boards Act, 1 930,' read with 
of 19'70. sectroll 207 of that Act and Schedules Vl1I and IX 

thereto ; 
-- - - - - -  - - -  - 

'Tl~ese words were suh~titutcd for the word "Madra33' by th:, 
Tamil Nadu Ad;~ptation of Law.; Order. 1969. as amended by the 
Tamil N ~ ~ L I  Ad:rptatlon of Laws (Sccond .4mcndment) Order, 19159. 

*Now thc T,~mil Nadu District Boards Act, 1920 (Tamil N:tdu 
Act XIV of 1920). the Tntiiil N a d t ~  Vill~ge Panchayat, Act, 1950 
(Tamil Nadu Act X of 19501 and the Tamil N'idu Panchayats .4ct, 
1958 (T:trnil Nadu Act SYXV of  1958). 

*The short title of this Act I~as now beon altered as the Madras 
Clly Mt~nicip;\l Corporation Act, 1919. 

125-14-46 
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I[(iii-a) Sections 79, 81, 82, 84, 85, 87, 88, =[Tamil 
90 to 92 and 123 of the "Tamil Nadu] Village Pancha- 
yats Act, 1950*, read with section 115 of that Act 1950. 

and Schedules l and IT thereto ;] 

(iv) sections 53 and 73 of the Msdras $?'Siil 
City Police Act, 1888 ; Act nI of 

1888. 
(v) clauses (9) and (11) of section 3 and z[Tamil 

sections 4 and 10 of the Towns Nuisances Act, 1889'; y$& of 
and 1889. 

(vi) section 5 of the Madras Prevention Madras 
of Adulteration Act, 1918. ~ c t  111 of 

1918. 

' 1141. Any person arrested for an offence under 
this Act shall be informed, as soon as may be, of 
the grounds for such arrest and shrtll be produced 
before the nearest Magistrctte within a period of 
twenty-four hours of suc11 nrrest excluding the time 
necessary for the journey li-om the place of arrest 
to the Court of the Magisrrnti. ; and no such perso11 
shall be det:lined in custody beyond the said period 
rifithout the authur.ity of a Ma9istr:rtc.l 

142. ( I )  No suit, p r o s c c ~ ~ t i o ~ ~  or other proceeding 
sllall lie agai~~sr  iltly local airrllurity o r  any executive 
a~lthor ity of a l oc~ l  ai~tl~urity, or  ngair~st t l lc Govcru- 
111t'rlt or any ofi:c.r o r  r,<l'\t:liit of a local authority 
or of [lie Ciovc~.~~rncnt, or ny:~insr :~nypct-son appointed 
under section 13 01' this Act, t i j r  any act dorlc or 
pllrporrinp to be L ~ O I I C  I I I I J C ~  t h i s  Act ~vilho~lt tlie 
previn~~s satlct ion ot' the Government. 
-.- - -- - --- 

I This sub-clause was inserted bv szctiot~ 135 (vi) of the Tamil 
Nadu Village Panc11ny;kls Act, 1950 (T,ltilil Nadu Act X of 1950). 

'These words wcro s~thstitutcd for thc word "M;lJrasv by the 
Tamil Nndu Adapf;ltion of Laws Or(lcr, 1969, as arneded by the 
Tamil Nadu Adaptation of Laws (Seconci Arnendmetlt) Order, 1969, 

8 Now theTamil Nadu Towns Nuisances Act, 1889. 

4Tllis section was substituted for  origir~xl section 141 by the 
Adaptation (-hendnlent) Order of 1950. 

'Now the Tamil N.du Patmhaynts Act, 1958 [Tamil Nadu Act 
xXXV of 1958). 
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(2) No local authority or executive authority . 
of a local authority, no officer or servant of any local 
authority or of the Government and no person 
appointed under section 12 of this Act, shall be liable 
in respect of any such act in any civil or criminal 
proceeding if the act was done in good faith in the 
course of the execution of duties or the discharge 
of functions imposed by or under this Act. 

143. Any executive authority of a local authority Punishment 
l 

or any officer or servant of a local authority or of the for malicious abuse of 
- Government, or any person appointzd under section powers. 

12 of this Act, wlio maliciously abuses any powers 
conferred on him by or under this Act, shall be puni- 
shed with imprisonment which may extend to one 
year or with fine which may extend to one thousand 

- rupees or with both. 

Explanation.-No j>rosecution shall be instit uiecl 
under this scctiotl without tllc previous sanctior~ 
of the Government. 

l[143-A. The Government may, by ~lotification Uelwtion 
of powers by and st~bjcct to :uly restric~ion~, limi~atinns ::1;-1 

conditions specified tllerein, authorize any pcsso~l 
to exercise any onc or more of the powers vested 
in them by this Act and may in like mantler with- 
draw ~ L I C ~  authority : 

Provided that nothing contained in this sect ion 
shall apply to any power of tile Government to make 
rules ~uldcr this Act or to their powcrs under sections 
2 (2 ) ,  2 (3) (b), 8 (2). 127 ( 1 )  and 145.1 

1 This section was inserted by section 15 of the Madras Public 
~ ~ 1 1 t h  (Amendment) Act, 1941 (Madras) Act XX of 19-11), 
rewnactcd permanently by section 2 (1) of, and the First Schetlufe 
to, the Tamil Nadu Re-ena!:tli)p Act, 1949 (Tamil Ndu  Act x of 

949). 
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144. If any provision relating to public healtb 
contained in any other enactment in force in the 
l[State of Tamil Nadu] is repugnant to any provision 
contained in this Act, the latter provision shall prevail 
and the former provision shall, to the extent of the 
repugnancy, be void. 

145. If any difficulty arises in giving effect to the 
provisions of this Act, the Government, as occasion 
may require, may, by order, do anything which 
appears to them necessary for the purpose of removing 
the difficulty. 

- 
1 This ex ression was substituted for the expression "State of 

Machn by 81. Tamil Nadu Adaptation of Laws Order, 1969, as 
uaendad by the Tamil Nadu Adaptation of Laws (Sacond 
AmendmOnt) odor, 1969. 
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a39 1 T.N. Act IIJ] Public Health 

SCHEDULE I 

Ordinary Penalties. 

[See section 134 ( I ) . ]  

Sub- Fine which 
Section. section or  Subject. may be 

clause. imposed. 

24 (1) Failure of the owner o r  other per- Fifty rupees, 
son having control to obey or 
comply with the directjvns con- 
tained in a notice requ~ring to 
keep any well, e tc ,  in good 
repair, to cleanse lt, or protect, 
etc. 

26 . . Ownero6new dwelljng houseoccu- Fifty rupees. 
pying or permitting rts occupa- 
tion without a supply of whole- 
some water. 

28 (1) Failure to cornply with notice to Fifty rupees. 
provide efficient drainage. 

29 . . Failure to comply with notice re- Fifty rupees. 
q~~i r ing  to connect a, house drain 
with an outside drain. 

30 . . Failure on the part of the One hundred 
owner of land to comply wrth rupees. 
notice requiring a drain for a 
hut on the land. 

3 1 . . Failure to comply with notice for Fifty rupees. 
paying or ra!slng the level of' 
any court, yard, etc. 

32 ( I )  Unlnwful c*)llstr~ctii)n (~fcess-pool Fifty rupees. 
or wns~ructron uf cess-pool ctn 
unappr~~vcd site. 

(2) Failure to comply with notice Fifty rupees. 
requiring removal or closurc of 
cess-pool. 

33 . . Occupying o r  permitting occupa- One hundred 
tion of new buildilly without rupees. 
drain. 

3 4 . . Letting out sullage or sewage into Fifty rupees. 
a street, etc. 

35 . . Disci'~arging~injurious refuse, etc., One hundred 
into a dram. rupees. 

3 6 . . Polluting water-course . . One hundrec, 
rupees, 
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Pzrblic Health 1939 : T.N. Act Ill 

Sub- 
section or Subject. 
clause. 

Fine which 
may be 
imposed. 

. . Constructing or  reconstructing a Fifty rupees. 
building intended for human 
habitation without a sanitary 
co nvenlence. 

. . Failure to comply with notice Fifty rupees. 
reg~rding provision of sanitary 
conveniences or latrines. 

(1)  Failure to construct and maintain Fifty rupees. 
latrines in the prescribed ruan- 
ner. 

(2) Failure to mmply with notice Fifty rupees. 
regarding ren~oval or improve- 
ment of latrines. 

(3) Cauiing injury to Intrincs . . Fifty rupees. 

. . F'rilure to comply with notice to Fifty rupees. 
s b a  te  nuisance. 

. . Failure to comply with Magistra- One hundred 
te's order prohibiting the use rupees. 
o f  a house or  building. 

6 9 . . 

60 fa) 

( b )  

64 . . 
67 . 

D:pl~iiting filth, rubbish, etc., in Twenty-five 
streets. rupees. 

Eircing o r pern~il ling n mcrnber of Twenty-five 
the fanlily to ense in a street, rupees. 
C t C .  

F.riIc~re toc~~vereucrct;l with e:~rth Five rupces. 

Failure to give i~lforrii ,~~it)nre~nrd- Five rupees. 
ing existc~tcc of ccltain inl'ec- 
ti(, us ~ ~ S C ; L S C S .  

Rrilure to cornply will1 rtoticc pro- One tlundrCtl 
hibiting thc use oI' tinwhole- rupees. 
some water. 

Exp)sing other persons to infcc- Twenty-five 
tr4)n. rupccs. 

Infcctcd ncrsons Carrying on tr~ldc Fifty rupees. 
in articles of food. 

Infected persons engagingin<)thcr Fifty rupees. 
occupations without pcrnlit. 

Failureto givciriforn~alionofnoti- Ten rupees, 
fied disenses. 

Failure to closc lodging  house^, One huntlred 
etc. rupees. 
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S u p  Fine whicb 
Section. sectlon or  Subject. may be 

clause. imposed. 

68 . . Sending infected clothes to a laun- Fifty rupees. 
dry or depositing infected articles 
in a receptacle for refusematter. 

69 (I) ,  (2), Using or  permitticg use of public Fifty rupees. 
(3) and conveyance by an infected person. 
(3) .  

70 . . Letting or sub-letting of infected Fifty rupees. 
building without a permit. 

71 . . Exposi?g other persons to infection Fifty rupees. 

72 (1) ,,lurB+A fdr-' coniply with notice Fifty rupees. 
-*garding th,dlng work in ~nfected pre- 

Ik or &I 

73 . . Use ot'bo'bks from public libraries Fifty rupeel. 
by infected pcrsl)ns, etc. 

74 ( I ) ,  (21, Delay in disposing of dead body Fifty rupees, 
(4) and ofaninfcctedperson or allowing 
(2). 1) thers unnecessarily to comeinto 

contact with it, etc., etc. 

75 . . Failure to czmply with order One hundred 
prohib~ting assemblages of rupees. 
'[mure than 50 personsj . 

2[76 (2) F a i l u ~ . ~  to  cl;mply with any order One thou- 
( 11 .  tiircctil~n issllcd by theCollcc- sand rupees.] 
tor or t~ther Otficer. 

77 ( I  ) Pirilure to take steps for the dcs- Twenty 
truction of rats, nlicc, etc. rupees. 

( 2 )  Failure to comply with the notice Fifty rupees. 
for the destruction of rats, 
mice, etc. 

7!! . . Failure to give instructions to the Twenty 
person having venereal disease rupees. 
and firilure to furnish the requi- 
red information. 

-- - 
i These words and tigures v$re substituted for the figures 

and words 1'50 or  more persons by section 16 (i) of the Madras 
Public Health (Amendment) Act, 1941 (Madras Act F X  of 1941) 
re-enacted permanently by sect~on 2 (1) of, and the Rrst  Schedule 
to, the n m i l  Nadu Re-enacting Act, 1949 (Tamil Nadu Act X of 
1949). 

a This entry was inserted by section 16(ii), ibld, 
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Sub- 
Section. section or  Subject. 

Fine which 
may be 
imposed. 

84 ( 1 )  Failure to comply with notice re- .Fifty rupees. 
quir$g steps to be taken against 
breedmg c! mosquitoes. 

86 . . Permitting the deterioration of Two hun- 
wurks rr!ating to prevention of dred rupees. 
thc breeding of mosquitoes. 

87 (1) l~ljuring or destroying anti-mos- Five hundred 
quito works. rupees. 

92 (0) Construction o f .  factories, work- One thousand 
shops, etc., m reside~tial mpees. 
areas. 

( b )  Failure / d r  &cf..lr' .- . rorkshops, Five hundred 
etc., A '~11Ure , , . . I .. .. + .- rupees. 
tions f i ~  bii 

9 4 
rines . . I [!,:gal erei m ' S e ~ .  n Two hundred 

~nsan i ta ryg~ . i thnr ,  rflpees. 
06 (2j I;Ltilure to cease to ~nhgbit a dwcl- Two hundred 

a11d (3) ling house declared unfit far rupees. 
huinanhab~tirtiun or permitting 
i t  to bc let or occupied as a 
dwelling house. 

l jL)7 (t * a . . 
UI) 

* 3 
(a )  Failure to maintain a tenemellt Fifty rupees. 

i r ~ a  habitablc condition. 
(b) Causing or pemitting a tenement Fifty rupees. 

I (I be o vercro\r ded . 
101 . . liccping a lodging house orrcwi- One hundre'd 

ving a lodger w i t h ~ ~ u t  reglstra- rupees; 
tion. 

i Ob ( I )  F:~jlure to atfix notice .'. Ten rupees. 

( 2 )  Kclusal to allu\v free access to the One hundred 
executive authority, etc., to all rupees. 
parts of the lu~iging house. 

21,107-.4 , .  Keeping any eating, drinking One hundred 
catering establishmct~t, hutel, rupees.] 

tea-shctp, culfe'ee-house, cak, 
rcstaura I I ~ ,  rcfreshrnent room, 
n ~ o  bile canteen, itinerant st81 11, 
etc., without licence. 

-.. . 

1 The entry relating to section 97 Was omitted by section 16 (iii) 
of the Madras Public Hmlth (Amendment) Act, 1941 (Madras Act 
XIX of 1941), rccnactedpcrma~~cnt~y by section 2 (1) of, and tho 
Fist  Schadub to, the Tamil Nadu Re-enacting Act, 1949 (Tam11 
Nadu Act X of 1949). 

2 This item was inserted by section 6-A (1) OT the Tamil Nadu 
Public Health (Amendment) Act, 1959 (Tarnil Nadu Aot 8 of 
1959). 

LatestLaws.com



LatestLaws.com

I 

, 1939 : T.N. .ict m.1 Public Health 329 

Sub- Fino whicb 
Section. m i o n  or Subject. 

clause. 2$32 
(1) 0) 13) (4) 

108 (1) Selling, etc., unsound meat or One hundred 
food. ., rupees. 

109 . . Selling, etc., unsound meat ot One hundred 
food through others. rupees. 

110 . . Consuming the flesh of a r ~ y  animal One hundred 
which has died of natural rupees. 
causes. 

111 (1) Unlawfully importing meat from One hundred 
outside the local area., rupees. 

11 3 (2) Infected person carryiqg on trade, One hundred 
etc., in articl6 of food. rupees. 

114 . . Failure to furnish information Fifty rupees. 
regarding the sources of supply 
of milk or dairy produce. 

115 (5) Failure to comply with the order Two hunaed 
prohibiting the supply of milk rupees. 
or dairy produce. 

119 . . Failure to inform the proper Fifty rupees. 
authority about the date and 
other particulars r e~rd ing  fair 
or festival. 

124 . . Failure to comply with notice to One hundred 
close or disinfect source of rupees. 
water-supply. 

125 (1) qnd (3) Accommodating visitors with- Fifty rupees 
out licence, or infringiu con- 
ditions of licence. 

I SCHEDULE 11. 

Penalties for continiring Breaches. 

[See section 134 (2).] 

24 (1) Failure of the owner or other Ten rupms, 
person having control to obey 
or cqmply wth the directions 
contamed m thanorice requlrin 
to k ~ p  any well, .otc., in good 
repair, to cleanse lt Or protect, 
stc. 

26 . , Continuing to occupy a dwelling Ten I u p e a  
housa or to pormit its owupa- 
tion without a supply of 
wholcsomo water, 
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geatth t1939 : Act 

Sub- Fim which 
section o t  
clause. 

(2) 

(1) Failure to comply with notice Ten rupzes. 
to provide efficient drainage. 

. . Faillue to comply with notiw Ten rupees. 
requiring to connect a house 
drain with an outside drain. 

. . Failure on the part of the owner Twenty 
of land to comply with notice rupees. 
requiring a drain for a hut 
on the land. 

. . Failure to comply with notice for Ten rupees. 
paving or raising the level of 
any court-yard, etc. 

(2) Failure to comply with notice Ten rupees. 
requiring removal or closule 
of cesspool. 

. . Letting out sullage or sewage Ten rupws. 
into a st eet, etc. 

. . Discharging injurious refuse, Twenty 
etc., into a drain. rupees. 

. . Polluting water-course Tenrupees. I 

. . Constructing or reconstructing Ten rupees. 
a building intended for human 
habitation without a sanitary 
convenience. 

. . Failure to comply with nurice Ten rupees. 
regarding provision of s~nitiary 
convenioncos or. latrines. 

(2) Failure to comply with notice Ten lupees. 
requiring lemoval or improve- 
ment ol' latrines. 

. . Failure to comply with notice to Ten rupees. 
abate nuisance. 1 

. . Failure to comply with Mngis- Twenty 
trates' order prohibiting the rupees, 
use of a house or building. 

(2) Failure to comply with notiw Twenty 
prohibiting theuse of uawhole- 
some water. 

r u m  4 
. . Ehposinm other persons to infec- Five rupees, 

tion. 
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sub- Din- .d.:rl 

I 
".a" "-.m 

k t i o n .  &Ion or Subject. mav be I 
clause. im~;sed 

60 (u) Infected persons carryingon trade Ten rupees. 
in articles of food. 

(h)  Infected persons engagng in Ten rupees. 
othe~ occupations without 

I 
p~rmit. 

67 . . Failure to close lodging houses, Twenty 
etc. rupees. 

71 . . Exposing other persons to infec- Ten rupzes. 
tion. 

I 72 (1) Failure to 'comply with notlce Ten rupees. 
for5idding work in intectcd 

I premises. 

I '[76 (2) Failure to con~ply with any order One hundred 
or direction issued bv the runees.1 

I 
. a  

Collector or other oficer. - 
77 (1) Failure to take steps for thades- Five rupees. 

truction of rats, mice. etc. 

(2) Failure to comply with notice F ~ v e  rupees. 
for the destruction of rat$, 

1 mice, etc. 

84 t 1) Failure to com~lv  with notice Ten rueees. 1 
requi~.in$ step; to be taken 
ag&l>~ the breeding of ~nosqui- 

I 92 (a) Co~~struction of ractorics, work- Two hundred 
shops, otc., in residential rupees. 
ilCSilS. 

(h )  Failure of fircto~ies, \\,orkshops, One hundred 
cto.. to comply will1 res~rictions rupee3. 
impo~ed. 

96 (2) and P.~ilure to cease to inhabit a Fiftv runeeq 
6) 

. . -  
d\\tclling Ilot~se decl:t~ed unfit 
for I~unian habitation or per- 
~nitting it to be let or oca~pied 
;I< a ciwelling house. 

' T h s  entry was inserted by section 17 ti) of the Madras Public 
Health (Amendment) Act, 1941 (Madras Act XLX of 1941), re- 
enacted permanently by section (2)  (1) of, and the First Schedule 
to, the T;ln~il Nadu Rc-enacting Act, 1949 (Tamil Nadu Act X of 
19A9) .-,. * The entry relating to swtion 97 was otnitted by scxtion 17 (ii), I ,,,A I 
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Public Health [I939 : 'I'.&. Act of 
Sub Fi which 

Section. section or Subject. 
clausc 

m y b e  
imposed. 

(3) (4) 

99 (a) Failure to maintain a tenement Twenty 
in a habitable conditio:. rupees. 

(h) Causing or permitting a tenement Twenty 
to be overcrowded. rupees. 

101 . . Keep@. a lodging house or Fifty rupees. 
recelvrng a lodger utrthout 
registration. 

106 (1) Failure to affix notice . . Five rupees. 
(2) Refusal to allow f i e  access to the Fifty r u m .  

executive authority, etc., to 
all parts of the lodging house. 

'1107-A . . Keeping any eating, drinking or Twenty 
catering establishment, hotei, rupees.] 
tea-shop, coffee-house, cafe, 
restadrant, refreshment room, 
mobile canteen, itmerant stall, 
etc., without licence. 

108 (1) Selling, etc., unsound meat or Twenty 
bod.  rupees. 

109 . . Selling, etc., unsound nieat or Twenty 
food thr ouyh others. rupees 

11 3 (2) Infected pel son carrying on trade, Twenty 
elc.. in articles of food. r u p .  

115 (5) Failure to cornply with the older Fifty rupr,s, 
pronibiti~~g tho supply of milk 
or dalry ~roduce. 

. . Failure to cotnply wit11 notice to Twenty-five 
close or disinfect source of rupees. 
water-supply. 

125 ((3 and Aocornmoda!i~tg visitors without Twenty 
(3) licence or int'ringing condilions rup~~es 

ot liccnce, 

L1 

T h i u  item was ~nselted by sw~ion 6-A.(2) of the Tamil Nadu 
Public Health (Amosdment) Act, 1959 (Tam11 Nadu Act 8 of 1959). 
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